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- LEGISLATIVE ASSEMBLY.

Monday, 16th January, 1922.

s

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President was in the Chair. .

MEMBERS SWORN:

Mr. William John Keith, C.LLE., M.L.A. (Offical : Burma).
Mr. Denys deSaumarez Bray, C.S.I., C.LLE, C.B.E.,, M.L.A. (Foreign
Secretary).

Mr. Khagendra Nath Mitra (Official : Bengal).

QUESTIONS AND ANSWERS.

CoupLETION OF RarLway LixeE BErweeN Furwad aNp IsLamreur.

50. * Khan Bahadur Sarfaraz Husain Khan: Will the Government
be (fleased to state by what time the Railway line between Futwah Station
and Islampur (Patna District) is likely to be completed ?

Colonel W.D. Waghorn : It is expected that the Futwah Islampur
Railway will be opened this month.

StaTION STAPF AND FimsT CrLass COMPARTMENTS.

51. * Khan Bahadur Sarfaraz Husain Khan: Will the Government
be pleased to state :

(@) If the guards of trains are supplied with a ¢ Constitution ’ according
to which Station Masters are empoweged to change first class compartments
into second class compartments ?

(6) If the station staf have instructions not to check the tickets of first
class paéssengers in trains while travelling between the hours of 8 p.:M. and
4 AM.

Colonel W.D. Waghorn: (a) Government have no information as to
the detailed orders issued by the various railway administrations in regard to -
this matter, but inquiry ‘will be made and the result communicated to the
Honourable Member. :

(8) The instructions to the station staff on individual railways differ in
detail but, generally speaking, the orders are that first and second class passen-
gers should not be disturbed at night by requests to ghow their tickets.

( 1561 ) A



1562 LEGISLATIVE ASSEMBLY. [16tm Jan. 1922

INcoNvENIENCE To TravELLING PUBLIC OWING To STEAMER NOT VISITING
MAHABIRGHAT.

52. * Khan Bahadur Sarfaraz Husain Khan: Will the Government
be pleased to state :

(a) If they are aware of the hardship experienced by the travelling public
of North Bibar going to and coming from Patna City owing to the Bengal
and North-Western Railway steamer not visiting Mahabirghat each time
it visits Mahendru Ghat ?

(8) If not, do Government propese to ascertain the nature of the
grievance and inconvenience to the travelling public, with a view to take
necessary action ?

Colonel W. D. Waghorn : (a) No representations appear to have been
made on the subject.

(6) Tt is not possible to extend the run of the afternoon steamer to Mahabir-
ghat as time does not permit of it. It is understood that there are objections

from the point of view of Tavigation to night running to Mahabirghat which
prevents the last steamer running to that Ghat.

CoNVEYANCE AND HaurLaGE ArLLowaNck To M. L. A.’S ATTENDING. SESSION AT
DeLHI.

53. * Khan Bahadur Sarfaraz Husain Khan: Will the Government
be pleased to state if (z) conveyance allowance, (§) free haulage of a motor
car is allowed in the case of Members residing only in one of the hostels at
Raisina or also at other places during the Legislative Sessions ?

The Honourable Sir William Vincent (on behalf of the Honourable
Dr. T. B. Sapru) : (a) Conveyance allowance is admissible to any Member who
lives in Raisina whether at the hostels or not.

(6) Haulage of motor cars is admissible no matter what part of Delhi a
Member lives in.

MeMoRIAL oN TRANSFER OF THE ADMINISTRATION OF ADEN.

54, * Khan Bahadur Sarfaraz Husain Khan : Will the Government
be pleased to state if a memorial dated Bombay, the 15th May,“1921, regarding
the contemplated transference of the Administration of Aden from the
Government of India to the Colonial Office has been submitted to His
Excellency the Viceroy and Governor Ggneral of India ?

(a) If so, has any action been taken on it ?
(6) If action has been taken, what action has been taken ?
Mr. Denys Bray: Yes. (a) and (). I would refer the Honourable Member
to the answer given on the 10th September, 1921 to (7) of Question No. 129.
Mr. K. Ahmed : Was there any money spentby the Government of
Bombay or Government of India for the improvement of Aden ?
Mr. President : The Honourable Member had better give notice of that
question.

Mr. K. Ahmed : Was there any loss sustained by the transfer of the
administration of Aden to the Colonial Office ? Wil there be any loss ?



QUEBTIONS AND ANSWERS. 166§

The Honourable Sir Malcolm Hailey : Ithink the Honourable Member’s
qn:l:cstion was whether any loss was sustained. The transfer has mot taken
place.

As regards the expenditure mentioned by the Honourable Member, namely,
on the improvement of Aden, Aden isunder the administration of the Bombay
Government and such public works as ure carried out in Aden have been
carried out by the Bombay Government. If the Honourable Member desires,
I can show him the figures of expenditure by the Bombay Government in this
respect I may add, that taken over a series of years, the receipts and ex-
penditure of a purely civil nature in Aden approximately balance themselves.

IxpIaN PILGRIMS DURING THE LAST Has,

55. * Khan Bahadur Sarfaraz Husain Khan: Will the Government
be pleased to state :

(a) the number of Indian pilgrims during the last Haj season ?
(6 the number of such pilgrims as have not returned to India as yet ?

Mr. H. Sharp: (a) 10,825 pilgrims.
(8) 376 pilgrims.

Rao Bahadur T. Rangaeha;riar : Sir, I understand there was a
proposal to start a fund from the Muhammadan community for the benefit of
pilgrims. I should like to know if it met with iny successful response.

Mr, H. Sharp : I am doubtful, Sir, whether that question arises out of the
question I have just answered, but I haveno objection to giving a reply to the
Honourable Member. 'I'he fund has not met with the response we anticipated
and the last I heard from Bombay, I think, wasthat only about Rs. 6,000 had
reached the bank.

Mr. K. Ahmed : May I inquire, Sir, whether there is a lady doctor to
attend to the needs of the Muhammadan lady pilgrims ?

Mr. H. Sharp : Again, Siv, I think that question does not arise, but I
may say that a lady doctor has been sanctioned.

INCONVENIENCE To INDIAN PILGRIMS PROM QUARANTINE.

56. * Khan Bahadur Sarfaraz Husain Khan: Have the Government
of India received any complaints that Indian pilgrims, specially ladies, have
been put to much inconvenience owing to the enforcement of quarantine or e
other Sanitary Regulations?

Mr. H. Sharp: No such complaint has been received in recent years
regarding medical inspection at Bombay or quarantine at Kamaran. By Indian
pilgrims it is presumed that the Honourable Member means Musalman
pilgrims to the Hedjaz.

Urpvu ror I. C. 8. ExaMINaTION SYLLABUS.

-~ 57. * Khan Bahadur Sarfaraz Husain Khan: With reference to the
Home Department Notification, dated Simla, thé 28th October, 1921, re

A2
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Indian Civil Service'Examination in India, publithed in the Gazette of India,
Home Dejartment, dated the 22nd October, 192i, will the Government be
pleaced to state :

() Why Urdu, which is and has been a recognised language of India,
does not find a place in the syllabus item (5 Vernacular ?

() Is it that ‘ Hindustani’ has been substituted for Urdu?
(¢) If so, why, for what reason, and under what circumstances ?

(d) Is the Government prepared tosubstitute ¢ Urdu’ for ¢ Hindustani,’
specially when Hindi has got a place in the syllabus ?

The Honourable Sir William Vincent: (a', (8), (¢) and (d). In
accordance with past practice the term  Hindustani ’ has been ured in the
syllabus for the Indian Civil Service examination to be held in India as
equivalent to ¢ Urdu’. The Government of India agree that Urdu isa
better term and will convey to the Secretary of State, who frames the rules
uoder section 97 (1) of the Government of India Act, the suggestion that the
term ¢ Urdu ’ should be substituted for ¢ Hindustani ’.

ADMISSION oF INDIaNS INTO THE Rovar AIr FoRcE.

£8. * Khan Bahadur Sarfaraz Husain Khan: («' With reference to
the answer given by Sir Godfrey Fell to Question No. 415* put by Munshi
Iswar Saran on the 21st September, 1921, in this Assembly, will Government
be pleased to state if they have now received a reply from the Secretary
of State ?

(4) If so, will they be pleased to communicate the reply to the
Assembly ?

Sir Godfrey Fell : (a) and (8). No reply has yet been received from the
Secretary of State for India.

ResoruTioNs PASSED BY COUNCIL OF STATE aAND LEGISLATIVE ASSEMBLY.

59. * Khan Bahadur Sarfaraz Husain Khan: With reference to the
answer given by the Honourable Dr. T. B. Sapru to Question No. 6221 put by
Mr. K. % L. Agnihotri on the 22nd September, 1921, will the Government be
pleased to state if the information asked for by the Honourable Member has
been collected, and, if so, will they please communicate the information so
collected to the Assembly ?

- The Honourable Dr. T. B. Sapru : Statements are being prepared and
will be laid on the table as soon as possible.

MorrLan Trary TraGEDY.

60. * Khan Bahadur Sarfaraz Husain Khan : Will the Government
be pleased : .
{a) to mention the circumstances which led to the death of the 64
Moplah prisoners in the Martial Law area of Malabar while
entrained for the Bellary Moplah Prison Camp ?

* Vide Legielgtive Assembly Debates, Volume II, page 637.
% Vide Legisll-mre Assembly Debates, Volume II, p% 828,
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(6) to state whether the unfortunate dead got buried according to
Muhammadan customary religious law, and whether non-official
Mussalmans were summoned or permitted to assist in the burial
of the dead bodies ? .

The Honourable Sir William Vincent: (z) The subject is under
inquiry by a Committee whose report is awaited by Government,

(6) Yes. The bodies of the victims of this unfortunate tragedy were
made over for burial to local Muhammadans at Tirur and Coimbatore.

PosiTioN 1IN MALABAR.

61. * Khan Bahadur Sarfaraz Husain Khan : Will the Government
be pleased to make a statement as to the progress of the Martial Law régime
in Malabar, its probable duration, the number of the Moplahs so far killed
and sentenced to death and imprisonment, the number undergoing and
awaiting trial and the number of them still wanted to be brought to book ?

Sir Godfrey Fell: With reference to the first part of the Honourable
Member’s question, I will furnish him with a copy of the latest weekly
report received by the General Staff on the situation in Malabar.

As to the second part of the question, martial law will be withdrawn as
soon as circumstances permit. The Government of India have been for some
time and still are in correspondence with the Local Government on this

subject.
As to the thirl part of the question, the figures are as follows :

Number of Moplahs killed . . . . 2250 (approximately.)
Number of Moplahs sentenced to imprisonment by
Summnr_y Coul'tﬂ . . . . . 5:727
Information with regard to the number of Moplahe sentenced to death, or
imprisonment by Courts of all kinds is being asked for and will be communicated
to the Honourable Member when received. As to the number awaiting trial
and still to be arrested, the Government of India have no information.

GovERNMENT TREATMENT OF RESIDENT MOPLAHS IN RECOVERED VILLAGES,

62. * Khan Bahadur Sarfaraz Husain Khan: Will the Government
be pleased to state what treatment has been accorded by the Martial Law
Authorities in Malabar to Moplah men, women and children found in dwelling
houses and residential quarters after villages were won back from the rebels ?

The Honourable Sir William Vincent: Information has been asked
for and will be supplied to the Honourable Member when received.

Ravaees wpovanT BY MoPLAHS.

63. * Khan Bahadur Sarfaraz Husain Kha1: Will the Government
be pleased to state :

(a) the number of Hindus forcibly zonverted to Islam by the Moplahs ?
(6) the number of Hindu temples desecrated or destroyed, if any, by
the Moplahs?
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(¢) the number and names of the villages looted by the Moplahs before
the Martial Law was proclaimed and the number and names of
the villages looted by them afterwards ?

The Honourable Sir William Vincent: («) The Madras Government
report that the number of forcible conversions probably runs to thousands but
that for obvious reasons it will never be possible to obtain anything like an
accurate estimate.

(8) and (c) The information has been asked for and will be supplied to
the Honourable Member when received.

JurispictioN To JURY IN SEessioNs TRIAL.

64. * Khan Bahadur Sarfaraz Husain Khan: Will the Government
be pleased to state whether, within the recent times, Provincial Administra-
tions have been authorized or advised to give jurisdiction to the Jury in all
the cases of Sessions trial, in which the Government are the prosecutors ?

The Honourable Sir William Vincent : So far as I am aware, Provin-
cial Governments have never been so advised, at any rate since they were
given full powers by the Devolution Act, 1920 in this respect.

ReseLuTioN ofF Karacnt KHiLaraT CONPERENCE.

65. * Khan Bahadur Sarfaraz Husain Khan: Will the Goverm;ent
be pleased to state :

(a) if they have given any instructions or directions to Local Govern-
ments relating to the legal action to be taken or not to be taken
against the men and women who have been openly and publicly
repeating the Resolution of the. Kavachi Khilafat Conference for
which the Ali Brothers and their comrades and associates were
prosecuted and tried at Karachi ?

() if so, what are those instructions or directions ?

The Honourable Sir William Vincent: (z) and (6). No such instruc-
tions have been issued by the Government of India. '

Morran TraiN TracEDY.

66. * Mr. Muhammad Yamin Khan : Will the Government be pleased
to eupply information as to the following questions relating to the dea.th of
the Moplah convicts on the 20th of November in a railway van :

‘ (r) What was the size of the van in which 100 Moplah convicts were
shut to be transferred from Tirur on 19th of November, 1921 ?
(¢2) By whose order were these convicts closed in a goods wagon ?

{t11) Was there any responsible officer of the Government present at
the railway station to supervise and to see that the prisoners
for whose welfare the Government ig responsible were
properly lodged in railway carriage with all requirements neces-
sary for human life, safety and convenience ?

(¢v) Is it the usual practice to shift the convicts from one place to ,
another in goods wagon or was it specially done in case of these
unfortunate Moplghs ?
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(v) At how many stations did the train carrying these Moplah convicts
stop between Tirur and Padanur ?

(vt) Who was the Chief Officer in charge of these convicts ?

{v#1) At how many stations did he go to look after the comfort of the
persons in his charge and to ascertain their presencein the train
between Tirurand Padanur ?

(vési) Did the Government find fanlt with any of the officials concerned ?
If so, what punishment has been awarded to him or them ?

(¢z) Was there any water supply and other requirements for human
convenience present in the van in which these Moplahs were
closed ?

(z) Can the convicts be supplied with water if they feel thirsty at any
time of the day ? If they can be so provided, did any of the per-
sons in charge take the trouble to go to these convicts to inquire
whether they required water or wished anything else ?

(#¢) Were the Moplah convicts handcuffed and fettered while being
conducted in that van?

(zé¢) Did Government or any officer of the Government take the pre-
caution to record the statements of those Moplahs who were sent
to Tirur for medical help and subsequently died ?

(zétj) Have statements of those who are fortunate to have escaped death
been recorded to find out the history of the most unfortunate
tragedy ? _

(#1¢) Has the Government ascertained the cause of death ? Is it true
that they died on account of gas fumes ?

The Honourable Sir William Vincent: As the Honourable Member is
no doubt now aware, the whole circumstances connected with this terrible
affair which the Governnient of India very deeply regret are under inquiry
by a Committee containing a majority of non-officials appointed by the
Government of Madras. Pending the report of that Committee, which will
doubtless deal with the various points raised in these questions, Government
are not in a position to answer this question.

Mr. N. M. Joshi: Sir, may I inquire whether the practice of carrying
prisoners in goods vans still continues or whether the practice has been
stopped ?

The Honourable Sir William Vincent: I hope that the practice has

stopped and I can only conclude that the Madras Government have stopped
it, but if the Honourable Member wishes I will make inquiries.

‘AUTHORITY FOR EXTENDING HOLIDAYS IN SECRETARIAT.

67. * Mr. Muhammad Yamin Khan: (a) Will the Government be
Eleased to state as to whose primae? business is it to extend a day in a public
oliday for the persons employed under the Government of India and in its

offices ?
(6) Will the Government be pleased to kindly inform as to who is the
proper authority if not the Governor General in Couacil to extend one day

?
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more in Ed-uz-Zoha holiday for the persons employed in the Government
of India Secretariat and other departments under the Government of
India ?

The Honourable Sir William Vincent : (a) and (#). Public holidays are
notified by the Local Governments and Administrations, and the Government
of India Departments and attached offices ordinarily observe the holidays
notified by the Local Government or Administration ‘within whose jurisdiction
their headquarters are for the time being. But the question whether the
staff of a Department or office may be allowed actually to enjoy a holiday
depends on the orders of the head of that Department or office.

ExrorT oF WuEeaT Frouvr mx 1921.

68. * Mr. Muhammad Yamin Khan: (¢) Will the Government be
pleased to state as to whose business it is if not of the Governor General in
Council to know whether wheat flour has been exported in 1921 from India and
its destination and the names of persons who exported it ?

(6) If it is the business of the Governor General in Council to know all or
any of the information required in (s) above, will the Government be
pleased to state (é) if there had been any export of wheat flour in 1921, (¢¥) its
destination, and (#77) the name of person or firm who exported it ?

Mr. J. Hullah : Subjecf to definite restrictions, wheat flour has; been
exported in 1921. Information regarding the quantity and the destinations
to which it has been exported can be obtained from the monthly ¢ accounts
relating to the Sea-borne Trade and Navigation of British India” which are
available in the Members’ Library and have been published up to the month
of October 1921.

The Government of India do not know the names of the persons or firms
exporting wheat flour, but tbey are able to obtain this information from the

Collectors of Customs should they consider it of public interest or importance
to do so.

Rarrr BromaErs aNp ExrorT oF WHEAT Frouk.

69. * Mr. Muhammad Yamin Khan: Is it not a fact that Messrs Ralli
Brothers exported wheat flour for the Greeks in 1921 from India ?

Mr. J. Hullah: The answer is ‘No. And I have Messrs Ralli
Brothers’ authorisation to say that they did not export any flour to any
destination during 1921.

CoMMERCIAT, REPRESENTATION IN APPOINTMENTS OF THE SUB ACCOUNT SERVICE.

70, * ngi Wajih-ud-Din : Will the Government be pleased to lay on
the table a statement showing the number of permanent, probationary, pro-
visional, sub. profem. and officiating appointments of the Sub Account Service
filled in by different communities, ¢.e., Hindus, Muslims, Anglo-Indians, ete.,
respectivef;', in the Office of the Accountant-General, Posts and Telegraphs,
Calcutta, and offices subordinate to it ?

The Honourable Sir Malcolm Hailey : The information asked for by
the Honourable Member ¢s being collected.
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ExcrusioN oF INDIaANS FrRoM VacaNcIEs oN RaILways.

71. * Haji Wajih-ud-Din : Will the Government be pleased to state
on what principle North-Western Railway and Oudh and Rohilkhand Rail-
wair have recently advertised in the Press calling applications from European
and Anglo-Indian apprentices only, for the carriage, wagon and locomotive
workshops, totally excluding Indians ?

Colonel W. D. Waghorn: I would refer the Honourable Member to
the reply given by me on the 10th instant to his Question No. 10. Condi-
tions on the North-Western and Oudh and Rohilkhand Railways are similar
and beyond the fact that the North-Western Railway administration is
collaborating with the Government of the Punjab in the matter of affording
improved technical training, there is nothing to add.

TRrRANSFER oF VILLAGES FroM BIHar axD OriIssa To BENGAL.

72. * Khan Bahadur Sarfaraz Husain Khan: Will the Government
be pleased to state :

(a) whether a memorial has been submitted to His Excellency the
Viceroy through the Government of Bihar and Orissa in Deeember
last, praying that the villages within Police Stations Rajmahal
and Barharwa, within the District of Santhal Perganas, within the
Province of Bihar and Orissa, be transferred to the District of

o Murshidabad, within the Province of Bengal ?

(6) if so, will it be pleased to state as to what is the recommendation of
the Local Government on the Memorial ?

~ The Honourable Sir William Vincent : The attention of the Honour-
able Member is invited to the answer given by me on the 10th January to
Mr. K. Abhmed’s question onthe same subject. '

CompEriTive ExaMINaTioNs IN INDIA For IMPERIAL SERVICES.

73. * Mr. Sambanda Mudaliar: Will Government be pleased to state:
(a) whether they propose to hold Competitive Examinations in India,
for selection of officers for all branches of the Imperial Service
(Police, Medical, Forest, Engineering Departments, ete.) ¥
() whether they propose to reeruit by nomination qualified candidates
from among the backward classes in the various branches of
the Imperial Service ?

The Honourable Sir William Vincent : In future a proportion of the
recruitment for the All-India Services is to -be effected in India. A more
precise answer cannct be given to the question as the rules regarding competi-
tion and nomination vary from service to service. If the Honourable Member
desires particulars regarding recruitment for any particular service I shall be
glad to arrange to have the required information supplied to him or to any
other Member of the Assembly.

RatnwaY BerwrEN ErobE aNp NANJUNDANGUDI.

74. * Mr. Sambanda Mudaliar: Will Government be pleased to state
if they have received proposals for construction of railway between Erode and
Nanjundangudi (Mysore Province) ? If so, have Government sanctioned for
the said construction ? ,

3
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Colonel W.D. Waghorn : It is presumed that the Honourable Member
refers to the Erode-Nanjangud Railway. Government have at present no
proposals before them for the construction of the line. A detailed survey for a
through connection from Erode to Nanjangud with a branch from Koota-
mangalam to Mettupalaiyam was carried out in 1910-11 and the results show
that the line is not likely fo give a remunerative return. Sanction has
however been accorded to the construction of the section between Nanjangud
and Hardanhalli by the Mysore Darbar with a view fo the opening up of their
own territory.

Disastrous Fire 1IN GopowN IN BoMBAY CONTAINING MILITARY SURPLUS
SToRES.

. . s .
75. * Mr. Sambanda Mudaliar: Will Government be pleased to state:
(a) whether it is a fact that a disastrous fire broke out on 22nd
December, 1921, in a godown in Bombay containing military
surplus stores composed of textiles such as flannels, towels, medi-
cines and ammunition boots, etc. ?
(#) I1f the answer is in the affirmative, please state :

(1) the causes of the fire ?

(2) the value of property stored there?

(3) the amount of loss incurred on account of the fire ?

(4) whether the stores contained therein were insured ? if not,
why not ?

The Honourable Mr. C. A.Innes: (z) The answer is in the affirmative.
“The building, which was destrdyed, contained medical stores, boots, cotton
‘thread and towels, but not flannel.

(8) An official inquiry was held on the 27th December, 1921. The
Committee holding the inquiry were of opinion that the fire probably
originated inside the building and not outside, but held that it was lmposmbla
to say what the cause of the fire was.

The book value of the building destroyed was one lakh twelve thousand
seven hundred rupees. The estimated value of the stores in the building was

about 12 lakhs of rupees, and it is not anticipated that any appreciable quantity
will be salved.

The stores, which were the property of His Majesty’s Governmentand not
of the Government of India, were not insured.

RAvaGES WROUGHT BY MoPLaNS.

76. * Mr. Sambanda Mudaliar: Will Government be pleased to state:

(a) the number of men and women (non-Mussalman) who have been
killed by the Moplahs during the recent disturbances in Malabar ?

(2) the casualties among the Muhammadan popu]atlon ?
(¢) the number of forced conversions from among " the Hindus ?

(d) the value and extent of loss to' the public and private properties
caused on account of this outbreak ?

(¢) the amount of expenditure incurred by the Government on account
of the mﬂltarywperatlons and martial law administration ?
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(/) whether they propose to grant compensation to the owners whose
properties have been burnt or destroyed by the rebels and also to
the families of persons murdered while in the discharge of public
duty and of persons who fell victims to the rebels ?

= The Honourable Sir William Vincent : (c) and (5). No accurate figures
are at preseut available. The Government of Madras is however collecting
information as regards known casualties. '

(¢) The Madras Government state that forced conversion probably run
into thousands but that for obvious reasons it will never be possible to obtain
anything like an accurate estimate.

(d) Government are unable to add anything to the reply given on this
point on the 28th Septembler in answer to a question by Mr. Misra. No
-estimate of the damage dohe, which is serious and extensive, can be prepared
until conditions are such as to permit of systematic investigation. The damage

to Government property ircltdes the wholesale destruction of Government
buildings, judicial and other records, railways and telegraphs. Private owners
have been unable yet to r<turn or ascertain the damage done to their property.

(¢) The military expenditure is roughly estimated at Rs. 15 lakhs up to
‘the end of December, 1921.

(/) The question has been referred for the consideration of the Govern-
‘ment of Madras.

Rao Bahadur T. Rangachariar: Do the Government propose to
hold an inquiry or initiate an inquiry, and, if fo, when, as to the causes of this
-outbreak ?

The Honourable Sir William Vincent : The answer is that at present
‘they do not propose to hold such an inquiry, but the matter will be brought
up, I believe, on a separate Resolution when the question will be more fully
discussed.

Mr. R. A. Spence : May I ask a supplementary question, Sir ? Do Gov-
ernment intend to make use of the labour of the rebel prisoners in restoring
the damage done by those rebels ?

The Honourable Sir William Vincent : I will make the suggestion for _
what it is worth to the Local Government and ascertain their views on that
point.

Mr. K. Ahmed : Is it a fact that the Muhammadan women and children
-of the Moplah prisoners who were alleged to have committed murder, were not
allowed to come to Calicut to get relief from the local Khilafat Committee
‘there ? Is it a fact that the women and children of the (Muhammadan)
Moplahs who were prosecuted or taken to jail were not allowed to get relief
from the Calicut Khilafat Committee ?

The Honourable 8ir William Vincent : I have no information orr that
point at all.

Mr. K. Ahmed : Was not there a letter to the District Magistrate of
Malabar written by the Secretary (M. Abdur Rahman) of the Khilafat Com-
mittee about it which appeared on the 9th of October in the ¢ Hindu’ and which
was again re-printed and published in the ¢ Amrita Bazar Patrita,’ dated the

-2nd November last ? ,
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The Honourable Sir William Vincent: A great many letters appear in
various papers which I do not accept as accurate. If the Honourable Member
wishes me to make inquiries on the point, I am quite prepared to do so. I
have no information before me at present.

Mr. K. Ahmed : What was the size or area of the van or wagon in which
the 100 prisoners weie shutup ? What was the area of space allowed to each
prisoner in the van ?

Mr. President : These are primarily matters for the Madrag Government,
and if the Honourable Member has friends in the Madras Council, he can get
these questions put there.

SAFEGUARDING OF PRrorErTY AND LIVES IN MALABAR.
77. *Mr. Sambanda Mudaliar : Will Government be pleased to state :

(a) the reason why the garrison permanently stationed hitherto before
at Mallapuram in South Malabar was disbanded and whether it is a
fact that Government of Madras objected to such disbandment ?

(b, in the light of the experience gained during the recent outbreak,
what steps they propose to take to safeguard the property and
lives of the Hindu population and other classes of people in these
affected areas against any further recurrence ?

Sir Godfrey Fell : (a) The attention of the Honourable Member is invit-
ed to parts (a) and (8) of the reply® given in the Council of Stat: on the 26tk
September last to Question No. 155.

(8) The matter is receiving the most careful consideration of Government.

Mr. Sambanda Mudaliar: May I ask a supplementarv question, Sir?#
Will the Governme nt be pleased to locate the permanent garrison at Malla-
puram as was done in previous years in view of the present situation as a.
safeguard ?

8ir Godfrey Fell : Iam afraid I cannot give an assurance on behalf of
the military authorities in a matter of this sort. The question of the disposi-
tion of troops in the Madras Presidency as in all other areas in India, must be
governed by general considerations of internal security and I cannot give a
pledge on behalf of Government that any particular garrison will be located
in any particular area or place. '

SussipY To Assocrarep Press.

78. * Rai Sahib Lakshmi Narayan Lal: (z) Is the Associated
Press subsidised by the Government? Or do the Government pay any
money to the Associated Press ? ' T

(&) If the answer is in the affirmative, how much is paid to the Associated
Press anpually ?

(¢) Why is the payment, if any, made ?

(d) In what item of the Budget is the expenditure shown ?

The Homourable Sir William Vincent : The Associated Press receives:

no subsidy from Government. ,
L]

Rouxp TaBLE CONFERENCE BY GOVERNMENT.

79. * Rai Bahadur Pandit J. L. Bhargava: Do the Govern-
ment propose to hold a Round Table Conference as early as possible-

® Vide Oonnej,_l of State Debates, Volume II, pagea 366—367.
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and invite thereto men of all shades of opinion including non-co-operation

leaders ?

The Honourable Sir William Vincent: The Honcurable Member’s
attention is invited to His Excellency’s speech of the 21st December, 1921,
tothe Calcutta Deputation in which the attitude of Government was clearly
explained. .

AsoLiTioN OF REPRESSIVE Laws.

80. * Rai Bahadur Pandit J. L. Bhargava: (¢) Will the Govern-
ment be pleased to state for the information of this Assembly if they
contemplate to cancel the notifications regarding the application of the
Criminal Law Amendment Act and the Seditiovs Meetings Act at an early
date ?

(6) If so, by what time?

The Honourable Sir William Vincent : It is within the competence of
Local Governments to cancel the notifications regarding the operation of the
Crimina) Law Amendment Act, 1908.

The Government of India do not contemplate taking any action at pre-
sent as regards the withdrawal of the Seditious Meetings Act, 1911.

RECOMMEXDATIONS BY THE INDIAN JAILS COMMITTEE.

81. * Rai Bahadur Pandit J. L. Bhargava : Will the Government
be pleased.to state what action they have taken to give effect to :

(a) the recommendations of the Indian Jails Committee detailed forth in
the following paragraphs :
(1) Paragraph 290 (importance of variety in Jail dietary),
(2) Paraiﬁaph 298 (importance of good cooking and preparation of
f

ood),
(8) Paragraph 297 (clothing for convicts),
(4) Paragraph 307 (conservancy arrangements); .
(6) the following recommendations referred to in the summary of recom-
mendations :

(1) Recommendation No. 127 relating to the provision of the
essential education and recreation,

(2) Recommendation No. 150 relating to the provision of light to
enable literate prisoners to read between lock up and sleeping
time

(3) Recommendation No. 248 relating to thelength of trousers ?

(¢) If no action has yet been taken on these recommendations, will the
Government be pleased to direct that early action be taken ?

The Honourable Sir William Vincent : As regards the recommendations
mentioned in part (a) of the question and Recommendation No. 248, the atten-
tion of the Honourable Member is invited to paragraph 15 of the Home
Department Circular letter, No. 104, dated the 4th April, 1921, a copy of
which I laid on the table at the meeting of this Assembly on the 15th
September, 1921. The Honowrable Member would find a copy of this letter
printed at page 272 of the report of that date.

As regards the Recommendations Nos. 127 and 150, the attention of the
Honourable Member is drawn to paragraph 12 of the Home Department
Circular letter, No. 307, of the !7th December, 1920, a copy of which will be
found at page 261 of the report of the meeting of this Assembly of the 15th
September last. ’ ‘ '
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If the Honourable Member will refer to the correspondence in question,
he will see that the attention of all Local Governments has been drawn to the
recommendations mentioned in his question. The Government of India do
not propose to take any further action as the recommendations in question
deal with matters which are within the discretion and competence of Local
Governmnts.

UNSTARRED QUESTIONS AND ANSWERS.

A Y

AporitioN oF THE CoMMISSIONERS oF DIVISIONS.

115. Lala Girdharilal Agarwala : In what Provinces and when was the
question of the abolition of the Commissioners of Divisions considered and with
what result ? Will the Government be pleased to lagr on the table any corre-
spondence they have received or sent on the subject

The Honourable Sir William Vincent : The Government of India
have received no report from Local Governments nor have they had any corre-
spondence on the subject. :

ABoLITION OF BoarDS oF REVENUE.

116. Lala Girdharilal Agarwala : In what Provinces and when was:
the question of the abolition of the Boards of Revenue considered*and with
what result ?

The Honourable Sir William Vincent : The attention of the Honour-
able Member is drawn to my answers to questions asked by him on the same
subject on September 5th and September 21st last. The Secretary of State
has agreed to the principle that the functions of the Board of Revenue in the
United Provinces should be confined to judicial appeals and that its executive
functions should be transferred to the Liocal Government, but has requested
that no steps should be taken to give effect to this transfer in respect of Covrts
of Wards matters until he has been fully informed of the details of the
administrative method proposed in substitution of the Board’s control and
has approved them.

AsoLiTioN oF Fosts OF THE BoaRDS OF REVENUE AND COMMISSIONERS OF
Divisions.

117. Lala Girdharilal Agarwala: Will the Government be pleased to
lay on the table any correspondence which they have had with the Home
Government regarding the abolition of the posts of the Boards of Revenue,
and the Commissioners of Divisions ?

The Honourable Sir William Vincent: There has been no correspond-
ence with the Secretary of State about the abolition of commissionerships
of divisions. The Government of India are not prepared to lay on the table
the correspondence about the abolition of Boards of,Revenue.

Cost oF CrviL. AND MILITARY ADMINISTRATION OF INDIA.

118. Lala @irdharilal Agarwala : Aré the Government aware that
there is a strong feeling in the country that the cost of civil and
military administration ef India is much higher than of any other country
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in the civilized world and should be materially reduced ? Will the Govern-
ment be pleased to give comparative figures of expenditure of India and other
countries if they have got any such figures ?

The Honourable Sir Malcolm Hailey : Government are aware that
such opinions have been advanced. They are at present contemplating an
examination into the possibility of retrenchment of expenditure. The
expenditure on the civil and military administration under the Central Govern-
ment (excluding Commercial Departments like the Posts and Telegraphs,
Railways, and Irrigation) is Rs. 99,22,42,000, vide pages 598—601 of Budget
for 1921-22. The details are as follows :—

Rs.
Direct demands on the Revenues . . . . . 4,93,61,000
Debt Services . . . . . . . . 13,08,61,000
Civil administration . . . . . . . 8,43,18,000
Cuarrency, Mint and Exchange 4,18,80,000

Buildings, Roads and Miscellaneous Public Improvements  1,51,11,000

Miscellaneous . . 4,24,37,000
Net Military expenditure . . . . . 62,20,00,000

Miscellaneous adjustments between the Central and Pro-
vineial Governments . . . . . . 62,84,000
Toran . 99,22,42,000

Figufes are not readily available for a comparison of the cost of adminis-
tration in India and in other countries, and such comparisons are seldom
reliable as the conditions which determine such expenditure vary enormously -
in different countries. A comparison such as that suggested depends on the
basis adopted, ¢.e., whether the basis be cost per head of population or the
proportion of the revenues spent on the administration. Various other
factors, such as the wealth of the country and its national debt, ete., have to-
be taken into account. I have given the cost of the civil administration
of the Central Government only exclusive of Commercial Departments, and
of the military expenditure, and the Honourable Member may find these
useful in relation to any information he may be able to procure as re
other countries. In this connection I would refer the Honourable Member
to figures given in the statistical memoranda of the International Financial
Conference held at Brussels in 1920 which the Honcurable Member may
obtain from the Finance Department library. I regret I cannot undertake
to collect and'supply fuller information on so extensive and complicated a
subject.

! HarTAL 1¥ INDIA DURING Rovar Visr.

119. Lala Girdharilal Agarwala: (a) Is it a fact that on the landing
of His Royal Highness in India Harfal was observed in important towns of
India and the masses boycoited the welcome to His Royal Highness and
closed their shops and suspended business at the places and on the dates of the
Royal visit within the British territory ?

(8) zIn what places was*the Royal visit not accompanied by any sort of
Hartal ?

The Honourable Sir William Vincent : The facts have been full
stated in the Press in published accounts of His Royal Highness’s visit. %
have nothing to add to these accounts. .
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" REPRESENTATIONS AGAINST PRESENT REPRESSIVE POLICY.

120. Lala Girdharilal Agarwala: Will the Government be pleased
to lay on the table all representations made by public bodies or individuals
protesting against the present repressive policy of the Central and Provincial
Governments ?

The Honourable Sir William Vincent : Several representations have
been received but the Government do not propose to lay copies of them on the
table.

EmrrovMENT oF Ex-Coxvicrs, ETc., oN INprax Rarnways.

121. Lala Girdharilal Agarwala : Are ex-convicts and persons of
questionable character ever employed by the Indian Railways? If so, do
the Government propose to issue orders preventing employment of such
persons by Railways ?

Colonel W. D. Waghorn : Railway Administrations in their own inter-
ests avoid employing if they can help it ex-convicts and questionable characters,
and Government do not propose to issue any instructions on the subject.

TeE Rarnway Kosar NiBarak Samiti, Luckxow.

122. Lala Girdharilal Agarwala : Will the Government be pleased
to lay on the table all representations made to them by the Railway Kosht
Nibarak Samiti, Lucknow, from July, 19217 What action has been taken
thereon ?

Colonel W. D. Waghorn: Laying on the table involves 'printing in
the official report, and since the correspondence is very voluminous, the
Government are not prepared t» go to this expense. Wherever possible action
-on the suggestions has been taken and the Samiti replied to.

OrriciaL Vote 1x THE INDIAN LEGISLATURE.

123. Lala @irdharilal Agarwala: Is an official member of the
Indian Legislature free to vote in whatever way he likes ?

The Honourable Sir William Vincent: The official members of the
‘Indian Legislature, other than Members of the Executive Council of the
Governor General, and officers of the Central Government, are free to vote
-as they like, save when Government thinks it necessary to require their
support. If the Honourable Member will refer to the division lists, I think
he will be able to satisfy himself that Government has very seldom, since
‘the Assembly was constituted, imposed any restriction on the voting of official
members.

SrarcELIGHETS ON Rarnway Traixs,

124. Lala Girdharilal Agarwala : How long have searchlights been
used on Kalka-Simla Railway at night and have they proved useful in averting
danger ? Do the Government propose to order that all railway trains
when running at night shall carry powerful searchlights in front of the engine
to ensure safety and convenience ?
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Colonel W. D. Wﬁom: Electric head lights have been in use on
the train Engines on the Kalka-Simla Railway since 1909 and bave served
the purpose for which they-are mtended. - - - - -

The question of providing more powerful head lights on Engines running
on railways generally is under consideration’ The matter is, however, in
the experimental stage at present, and Government do not propose to issue
orders as suggested.

FExciNg or RarLway Lixes,

125. Lala Girdharilal Agarwala: Do the Government propose to
order that all railway lines shall be so fenced as to provide adequate safety to
4uman beings and animals ?

Colonel W. D. Waghorn: The experience of Railway Administrations
so far has been that fencing does not afford the degree of safety anticipated.
In view of thisand the fact that the provision of adequate fencing through-
out would involve very heavy expenditure, Government do not propose to
take action at present to the extent advocated by the Honourable Member,
especially as there are many other works which in their opinion have greater
claims on the funds available.

The whole question however is again being considered in cousultation with
Railway administrations.

.

REPRESENTATIONS AGAINST Bamsi LieET Batnway Compawy.

126. Mr. B. 8. Kamat: (a) Will Government be pleased to say if the
Railway Board have received any representations or complaints from passengers
regarding the pontage charged by the Barsi Light Railway Administration for
crossing the Willingdon Bridge at Pandharpur in the Bombay Presidency
on the ground that the pontage is excessive, especially for the 3rd class
passengers ?

(6) Will Government be pleased to quote what rates the Barsi Light
Railway Company are charging to the passengers, together with the mileage
for which the pontage is charged ? :

(¢) Is it true that the said Railway Company is, under the terms of their
contract with (Fovernment, entitled to charge the pontage only so long as
their capital expenditure for constructing the briffgoe across the river Bhima
is recouped from the proceeds of the pontage ? If so, will Government please
state how the Pontage Account stands at present, and when is the pontage
likely to be discontinued by the said Railway Company ?

(4) Have Government also received complaints against this Railway
Administration on the ground that they do not stop all their trains at a
station called Babhulgaon although it is very convenient for the Pandharpur
pilgrims ? Will Government please state what action, if any, they have
taken to relieve the inconvenience ?

(¢) Isit true thatethis Railway Administration has introduced a Rail
Motor Trolly Service for passengers, and that they run the Rail Motor at
times atnight although the rules are said to prohibit it ?

Colonel W. D. Waghorn: (a) The reply is in the affirmative and the
representation will be examined. . N
B

.
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(6) Passenger fares on the Barsi Light Railway are as follows :—

1st class . . . . . . . . 24 pies per mile.
2nd class . . . . . . . . 12
3rd class . . . .

" ” "

. 3 » " ”

The pontage charge is equivalent to fares as for 20 miles.

{¢) The reply to the first part of the question is in the negative and the
point mentioned in the second part therefore does not arise.

](ii)_ Government have received a complaint regarding the non-stoppage
of all passenger trains at Babhulgaon. The matter is under inquiry.

(¢) Government have sanctioned the introduction of a motor trolly service
for the carriage of passengers on the Barsi Light Railway. The meotor trolly
is permitted to run at night subject to certain conditions.

DesrarceE RE FURTHER ADVANCE 1IN CoNSTITUTIONAL REroRM.

127. Mr. B. 8. Kamat: With reference to the undertaking given by
Government in the September session of the Assembly to communicate to the
Secretary of State for India the tenor of the debate on Mr. Majumdar’s
resolution for a further advance in Constitotional Reform, will Government
be pleased to place on the table their despatch to the Secretary of State and his
reply thereto ?

The Honourable Sir William Vincent: The Honourable Member is
referred to my reply to Mr. Raghubhir Sinha’s question No. 99, dated 10th
January, 1922, on the same subject. The resolution and the debates were
forwarded to the Secretary of State with a formal covering letter.

Apvisory Rarnway Councirs.

128. Raja Kushalgal Singh : (s) Will the Government be pleased to
state when the Advisory Railway Councils, recommended in paragraphs139—
142 of the Report of the Railway Committee, will be introduced, and state the
local centres where the local councils are to be established ?

(#) Have any rules been framed to regulate the business of the central
and the local Advisory Railway Councils ? If not, will the Government-

be pleased to lay them before this Assembly before bringing them into
force ?

Colonel W. D.-Waghorn: The whole question is now being examined
in consultation with Railway Administrations.

ADDITIONAL INPORMATION IN THE RaILwaY BoaRp’s ADMINISTRATION
Rerorr.

129. Raja Kushalpal Singh : Do the Government propose to direct
the Railway Board— .

(a) to arrange to give the amount per month of the aggregate salaries and
wages of railway servants of different races. in the statement of numerical

strength of raillway servants published in the annual Administration
Report ?

]
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(8) to restore the publication“in the future issues of the annual Adminis-
tmgion Report, the following information which used to be published before
1901 : —

(t) Table of rates and fares on the Indian Railways.
(fs) Full contracts of Railway Companies ?

Colonel W. D. Waghorn: As regards (s) the Government have ex-
amined the question whether the information can be supplied but find that
this cannot be done without a very great expenditure of time and labour.
They do not propose to make the information a feature of the annual Adminis-
tration Report. '

With reference to (5) the attention of the Honourable Member is drawn to
the Railway Board's publication entitled the °History of Indian Railways
constructed and in progress’ which contains all particulars of interest re-
garding rates and fares and contracts in a summarised form. This pub-
lication is brought up to date every year, and copies of it are available in the
Library of the Legislative Assembly.

Saie oF Ruies aND RecuraTioNs of INDIAN Rarways Coxrerence
A&SOCIATION. :

~ 130. Raja Kushalpal Singh: Do the Government propose to
issue orders for the sale of the Rules and Regulations of the Indian Rajl-
ways Conference Association to the public as they used to be sold before ?

Colonel W. D. Waghorn: The rules and regulations of the Indian
Railway Conference Association are intended for the guidance of railway
officials only and do not, as a whole, concern the general public. Such
portions of the regulations as are «f interest to the public, e.g., those deal-
ing with rates and concessions, are reproduced in the Coaching and Goods
Tariffs issued by the Association, and these are available to the public.

Government do not propose to issue orders as suggested. In this
connection it may be pointed out that the Rules of the English Railway
Clearing House, a somewhat similar institution to the Indian Railway
Conference Association, are not available to the public.

RevisioNn or INpian RarLways Acrts.

131. Raja Kushalpal Singh: Will the Government be plea<ed to state
when they propvse to revise the Indian Railways Acts to embody the recom-
mendations of the Aeworth Committee and other provisions to assimilate the
Indian law with the railway law in England and America ?

Colonel W. D. Waghorn: The question of the necessity of revising the
Indian Railways Act is under consideration, but it cannot be stated at pre-
sent when it will be possible to undertake the revision.

Derairs or ExrENBITURE ON STATE Rainways 1xn Fururr Bupcers,

132. Raja Kushalpal Singh: Do the Government propose to
arrange to give full details of the Establishment Rolls and working estimates
for each of the State Railways.in the future Budgets, so as to enable this
Assembly to criticise the proposed expenditure ?

B2
g
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" Colonel W.D. Waghorn : The form in ‘which the statements of demands
for railway expenditure should be presented is under the consideration of
the Government of India, and the suggestion made by the Honourable Member
will be duly considered.

AssaM-BENGAL RAILwAY.

_133. Raja Kushalpal Singh : (a) Isit a fact that the Assam-Bengal
Railway has been working at a loss for the last 25 years? If so, will the
Government be pleased, to state the total amount of the losses in interest, etc.,
incurred by Government through the operations of that Railway Company ?

{8) Is it a fact that the Company working that line has raised only about
ith of the capital instead of the % ths required under its contract? If so, will
the Government be pleased to state why the terms of the contract have not
been enforced ?

(¢) Will the Government be pleased to state whether any inquiries as to
the financial success of this line were made before its construction was
authorised ? If not, why not ? Why was the principle that the construction of
railways from borrowed funds be limited to those schemes only which are
estimated to yield an annual income equal to the interest on the capital
expended in their construction, laid down by the Secretary of State in 1874

and repeated by the Parliamentary Committee of 1879, departed from in the
case of the Assam-Bengal Railway ?

Colonel W. D. Waghorn: (a) The reply is in the affirmative The total
losses to the end of 31st March, 1921, amounted to Rs. 8,78,15,739.

(¢) The reply is in the negative. The Company have raised abont 4th -
of the capital Under the contract they are not required to raise any
fixed proportion of capital. The ratio of {th referred to by the Honourable
Member is for purposes of calculating the amount of interest due to Govern-

ment in respect of the capital laid out by them preliminary to the determina-
tion of surplus profits.

(¢) Inquiries as to the financial prospects‘ of this line were ‘'made before
construction was commenced, and it was then estimated that a return of
over b per cent. would be obtained on the capital outlay. Owing to the

absence of statistics, however, these estimates were not reliable and indeed have
proved much too optimistic.

TrAINING.OF INDIANS For Rarway SEmvices,

134. Raja Kushalpal 8ingh: (s) Will the Government be pleased to
state what action theﬂ propose to take upon the recommendations contained
in paragraph 184 of the Report of the Indian Railway Committee, with
regard to—

(¢) technical training of Indians in the different provinces of India,
both for the superior and the subordinate grades of the Railway
services ; . _

(1) the system of selections and training of the young men appointed
as probationers in the Traffic Department on Indian Railways ?

(6) Do the Government contemplate the establishment in the near future
of a Railway College in [ndia for the training of young men for employment
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in the Agency, Traffic, Audit, and Stores Departments of the Indian Rail-
ways ?

Colonel W. D. Waghorn : I would remind the Honourable Member that
it is not very long since the Report was received and that it contains numer-
ous recommendations of great importance. I recognise the great importance
of the question referred to by the Honourable Member, but all I can say at
present is that it will receive careful and sympathetic consideration.

Inpia 1IN THE Emrire WiIrELESS SCHEME.

135. M. K. Reddi Garu: (s Will the Government be pleased to state
their policy with regard to India’s participation in the Empire Wireless
Scheme ?

(6) What were the views of India’'s representatives at the Imperial
Conference ?

(¢) Will the Government be pleased to lay all the connected papers on
the table ?

Colonel Sir 8. D’A. Crookshank: (a) From the purely Indian point
of view, Government are in favour of the establishment of direct wireless
communication between India and the United Kingdom and would prefer
that the construction and working of the Indian station should be entrusted
to a private agency under licence. But they are not yet aware whether it
will be possible for them to participate on this basis in the Imperial Wireless
Scheme. The matter is still under discussion between their representatives
in England and the Imperial Communications Committee.

() India’s representatives at the Imperial Conference were instructed to
support generally the policy explained above.

(v Government regret that they are unable to publish the correspondence
on this subject at present.

INDIA’S ATTITUDE To THE EMPIRE WIRELESS SCHEME.

136. M. K. Reddi Garu: (2) (1) Will the Government be pleased to
state the names of India's representatives appointed to work in the Wireless
Co-ordinating Committee, and (2) what are the terms of reference of this
Committee ?

(¢) Is it a fact that India prefers private enterprise on account of the
heavy cost of the new scheme; if so, will the Government be pleased to
furnish necessary information and figures on this subject ? :

(¢) In view of the present financial condition of India, do the Govern-
ment propose to protest against any scheme of Empire Wireless, that
may involve India in any additional expenditure on this account ?

Colonel 8ir 8. D’A. Crookshank: (z2) (1) The name of India’s
representative on the Imperial Wireless Co-ordinating Committee is Mr. C.
R. Barker, C.I.E., Director-in-Chief, Indo-European Telegraph Department,
with Mr. J. N Parker, an officer of the Indian Telegraph Engineering
Service, as his technical -assistant.

(2) The object of this' Committee is to keep the Wireless Telegraphy
Commission, which is entrusted with planning ofit the general scheme of
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Imperial Wireless Communications, in touch with the requirements of the
various administrations which will be responsible for the actual construction
and management of the stations.

(6) The reply to the first part is in the affirmative. It is estimated that
the capital cost of a station in India capable of high speed communication
direct with the United Kingdom would amount to £4,00,000 approximately.

(¢) No expenditure can be incurred in instituting a wireless service
between India and other parts of the British Empire, unless the funds are
first voted by the Legislative Assembly. Governmerit are not able at present
to state what public expenditure on wireless communications overseas will be

necessary. W hen the occasion arises the case will be submitted to the
Assembly.

REPRESENTATIONS AGAINST RECENT REPRESSIVE PoLICY OF GOVERNMENT.

137. Lala Girdharilal Agarwala : Will the Government be pleased to
lay on the table copies of telegrams, letters, manifestoes and representations
brought to the notice of the Government protesting against the recent
repressive policy of the Government of India and of the Provinces?

The Homourable Sir William Vincent : Communications have been
received but Government do not propose to lay copies of them on the table.
As regards manifestoes, the attention of the Honourable Member i invited
to the daily newspapers in which several have been published.

PrororrioN oF INpiaNs aAND KEUROPEANS ON GAZETTED STAFF oF GOVERN-
MENT OF INDIA SECRETARIAT.

138. Lala Girdharilal Agarwala: (a) What is the number of Indians
and Europeans, respectively, in the personnel of the permanent Gazetted staff
of the Government of India Secretariat as shown in column 1 of each of the
two statements supplied to me in answer to my question No. 48 asked on 5th
September, 1921 ; (4) how many Indians and Europeans, respectively, have
been posted within the last six months on any of those posts ; (¢) why more
Indians have not been employed ?

The Honourable Sir William Vincent :.(a) and {4). The Honourable
Member’s attention is invited to the replies given to him onthe 10th January
when he asked an almost identical question.

(¢) Nationality is not the only criteiion for sele-ting officers for the posts
concerned. Indians are employed whenever possible, but if suitable Indian
officers are not forthcoming, European officers have to be selected.

MEAT CONSUMED DURING LAST YEAR.

139, Lala Girdharilal Agarwala: () What is the %uantity and
price of meat consumed during the last year by (¢) Indians, and (s2) British
soldiers ? c

(6) How much of it and of what values were beef and mutton, respectively
and how much of the beef was consumed by the British troops only ?-

(¢) How much tinned meat and of what value was consumed by the

British troops, and was any portion of tinned meat required for Indian troops ;
if so, how much ? v
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Sir Godfrey Fell : (a), (2) and (¢). Government regret that they are
unable to furnish the information asked for by the Honourable Member
without an expenditure of time and labour which would be out of all propor-
tion to the value}of the result.

Mgear ror Britisa Troors.

140. Lala Girdharilal Agarwala: Have the British troops refused
to serve if they are supplied with mutton or any other sort of meat and not
beef ?

Sir Godfrey Fell: The answer is in the negative,

Ixprans 1N Superior PosTs UNDER THE GOVERNMENT OF INDIA.

141. Lala @irdharilal Agarwala: How many persons have been
appointed within the last six months to any of the posts mentioned in the
statement printed at pages 1291 to 1295, Volume II of Legislative Assembly
Debates, and how many of them were Indians ?

The Honourable Sir Malcolm Hailey : The statement below gives the
required information.

. pms |
Department. p&‘:":’gﬁf‘. Number of
Legislative Department . . . . . . . 1 Nil,
Railway Dopartment (Railway Board) . . . . . 7 ] 3
Department of Industries . . .o 1 Nil,
Army Department . . . . Nil. Nil.
Public Works Department . . . . . . 10 4
Foreign and Political Department . . . 3 Nil,
Financial Adviser, Military Finance . . 1 Nil,
Department of Revenue and Agriculture . 7 1
Department of Commerce . . . il Nil,
Department of Education and Health . . . it Nil.
Finance Department . . . ’ 1 Nil.
Home Department . . . . . . . . 6 1

InpIaNISATION oF HIGHER SERVICES.

142. Lala Girdharilal Agarwala: Will the Government be pleased to
lay on the table any corremdence which they may have had with the Home
Government regarding Indianisation of higher servaees including the posts of
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Governors, Chief Justices, and High Court Judges from 1st September, 1921,
up to date?

The Honourable Sir William Vincent : Government are not prepared to-
lay the correspondence on the table.

Stz TEoMas Horranp’s aNp Lorp SiNHA’S SUCCESSOES.

143. Lala Girdharilal Agarwala: What recommendations and sugges-
tions have the Government made to the Home Government or to His Imperial
Majesty the King-Emperor on the subject of appointments to fill the vacancies
caused by the retirement of Sir Thomas Holland and the Right Honourable
Lord Sinha of Raipur?

The Honourable Sir William Vincent : The attention of the Honourable
Member is invited to the provisions of section 86 and section 46 (2) of
the Government of India Act. No recommendations or suggestions are ever
made by the Government of India in the case of appointments of Governors
of provinces and of Members of the Executive Council of the Governor
General.

ExcLusioN oF INDiaNs FROM GoOVERNMENT PosTs.

144. Lala Girdharilal Agarwala : Are there any class of posts in any,
department of the Government of India from which Indiansare to be excluded
in practice ? .

The Honourable Sir William Vincent: No.

TreaTMENT OF CoNGRESS OB KHILAFAT VOLUNTEERS.

145. Lala Girdharilal Agarwala : (z) Are persons convicted of being
Congress or Khilafat volunteers kept in the same jails and similarly treated as
those convicted for theft,.dacoity or perjury ? If not, whatis the difference ?

" (8) Have the Government of India been asked anything by the Home
Government on the subject ? If so, will the Government be pleased to lay
the question asked and the answer given, or proposed to be given, on the
table ?

The Honourable Sir William Vincent: (a) Such prisoners are con-
fined in the same jails as ordinary criminals, but it is believed that in most
provinces they receive differential treatment in the matter of labour, food,
clothing, etec. . .

(6) Government do not propose at present to lay any papers on the table.

INDIAN AUTONOMY. )

146. Lala Girdharilal Agarwala : Will the Government be pleased
to lay on the table all correspondence which they might have had with the
Home Government on the subject of Indian autonomy from 1st September,
19217

The Honourable S8ir William Vincent: Government are unable to
accede to the Honourable Member’s request. e

WorkiNG Hours 1IN GOVERNMENT OF INDIA SECRETARIAT.

147. Lieutenant Nawab Mohammad Ibrahim Ali Khan : () Will
the Government be pleased to state the working hours of the several Depart-
ments of the Government ‘of India and their subordinate offices ?

(&
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(8) Is it a fact that there are no standard working hours and that some
Departments of the Government of India have fixed their working hours so
late that their clerical establishment does not get any time for evening
exercise ? If so, will the Government consider the advisability of issuing
orders that every Department ordinarily closes at 4-30 p.M. during the
Simla season and at 4 .M. during the Delhi season ?

The Honourable Sir William Vincent: (s) and (5). The office hours
are not uniform in all Departments and subordinate offices. They are ordi-
narily from 10-30 a.M. to 4-30 P.M. in most of the Departments and sob-
ordinate offices, while in some they are from 10-30 a.M. to 5 P.M. Saturdays
are observed as half holidays.. In one Department Wednesdays are also
treated as half holidays.

Government do not consider it necessary to change the existing orders.

Late Hours AND ATTENDANCE ON HoLiDAYS IN GOVERNMENT OF INDIA
SECRETARIAT.

148. Lieutenant Nawab Mokammad Ibrahim Ali Khan: (a) Is it
a fact that some Departments of the Government of India have made it a rule
to detain a part of their clerical establishment very late every evening irres-
pective of the consideration whether there is any pressing work or not ? If
80, will the Government consider the advisability of abolishing this rule ?

(6) “Is it a fact that in the various Departments of the Government of
India a part of the clerical establishment is made to attend office on holidays ?
If so, does the establishment concerned receive any overtime remuneration ?

The Honourable Sir William Vincent: (z) The question is too vague
to allow of a reply being given to it. .

(6) Members of the clerical establishment are required to attend office
on holidays as the occasion may require. The answer to the second part of
the question is in the negative.

INCREASED TRAVELLING ALLOWANCE TO GOVERNMENT SERVANTS.

149. Lieutenant Nawab Mohammad Ibrahim Ali Khan: In view of
the present cost of living and increased labour wages and railway fares, do Gov-
ernment propose to make any increase in the present rate of travelling allowances
granted to the servants of the Government of India ; if not, why not?

The Honourable Sir Malcolm Hailey : (1, Servants of the Government of
India travelling in provinces under Provincial Governments have been allowed
to draw mileage and daily allowances at the increased rates sanctioned by the
Provincial Goveraments for corresponding classes of officers under them.

(2) As regards areas under the Government of India, revised rates have
been adopted in Rajputana, Central India, the Delhi Province, North-West
Frontier Province and Baluchistan. Proposals for other areas are under con-
sideration. - '

StaFF SELECTION B0ARD’S EXAMINATIONS.

150. Lieutenant Nawab Mohammad Ibrahim Ali Khan: (a) Is it
8 fact that in the Staff Selection Board examination many graduates of three
or four years’ experience in Higher and Lower Division work got plucked,
while many matriculates and non-matriculates just¥aw from college or school

. .
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with a few months’ experience in office work passed the Board’s examination
of Lower or Higher Division ?

(6) If so, will Government be pleased to lay on the table a statement
showing :

(s) the number of such cases, and
(s2) the nationality, and

(111) departments to which they belong ?

(¢) Will Government be pleased to state the Board’s criterion by which
the candidates are judged and declared fit for the Higher and Lower
Divisions ?

The Honourable Sir William Vincent: () and (4). The collection

of the information would entail great labour which Government are not
prepared to undertake.

(¢) Ordinarily, the Board holds a paper and vivd voce examination. Sue-

cessful candidates are passed for the Upper or Lower Division in accordance
with the total number of marks they attain.

LiceNceEs For FIREARMS,

151. Lieutenant Nawab Mohammad Ibrahim Ali Khan: Wil
the Government be pleased to lay on the table a statement containing the
information promised by Mr. 8. P. O’Donnell on the 15th Febroary, 1921,

re Rai Bahadur Sarat Chandra Sen’s question* relating to licences for fire-
arms?

lThe Honourable Sir William Vincent: The statement is laid on the
table.

# Question No. 16, page 23, Legislative Assembly Debates, 1921, Volume I.

Statement giving in ion under certain heads as regards the number of licences for
firearms issued to Europeans and Indians, respectively,in 1920, province by pro-
vince.

nui%t:: of Total Percentage
applications number of
Total or licence | vf 8Pplica~ applicants _ -
ﬂmber of for tions that who had Total amount of lllcsnue feea
appl ms| frearms were { realised in
. for licence made rf:'ﬁf h"e;;’: ees
Province, ﬁrfm- d?gréno_g case of ‘. of
during the ] — | _ —
NI
& E1&l 2 | g | 117 | 1018 | 1019
2 £l E l 5 | & ]
= 2 i = -1
5] = <5 =T B < B B~
| = Bs. a.| Ra. 4. | Ra. a.

Madras . 83,820 i2,320‘31,500 2 951[ B536 9388 8,542 6| 8,855. 3 | 14,916 11

|

Bombay . 15,976 3,138 12,808 B |2, 620 87°66 78 07 4183 0 ' 4,416 4| 5764 12

- i Figures for Ahmedabad and
| Iimra district not included, as
t ‘ ' not available.)

(a) Almost all the Indians w}m sthcahous were rejected come ountside the very wide limits
prescribed by the Government of ay to cover edperwm enhtled to obtmn licences without
special i 1nq|:|.u'y and only 9 of those who were refused licences ed to the ‘entitled ’ olass.

(b) The low e is due to the fact that in some dwimct::%ntge number of licences for

protection of crops are issued for which no fees are leviable.
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ion under certain heads as regards the number of licences

Sor firearms sssued to Europeans and Indians, respectively, in 1920, province by

operation of the Arme Aot.

‘province—oontd.
Total
mumber. of | sopber Perctage|
SppLCAtIONs e oy nlica-| applicants
Total . for licence (tiona that | who had | Total smount of licence fees
number of | were to pay realised in
spplications firearms | JE200, | SEE |
forlioence | mode | Gy the | inthe |
Provinoe. 'or aring
& 1920. umf of case of i
during the O —
o | 8 g g |
920. 5 i 2| & g | g
: g & g & ; : 1917. 1018, | 1919.
] E-| '
ElE|E|E| &3
1; ; Bs. A Ba. A.| Ba- a.
|
Bengal . 28,901 |6,002 22,088 8 |2,067 614 875 ' 5,678 0| 5,655 12 | 20,115 12
(including
121 of nation-
alities
%her than -
uropeans
and Indians
r in Caloutta). )
United Pro~ 20,033 | 4,164 25769 47 |6,473|74 |B9 18,074 14 |14,094 4 |20,487 12
vinces,
Punjab . 21,608 | 2,862 |18 7|4.m 'm-oairru 5768 0| 5663 0| 6460 0
Burma g 10,064 [8,873 | 6,1911179 | 747,72'39 8360, 510 0| 618 13| 665 4
i.nc!nde
dA;:glo-
and A
Indians.
Indians
inclade
Burmans
and other .
Asiatios, _ I
Bibar and| 15608 | 1,824 13869 19 1,853114‘631.87‘14 3,374 0| 3,%6 4! 4788 0
884, 1
|
Central Pro- 14,808 | 987 18,691 .. {8,904 6010 ' 7627 | 1,671 6| 1,764 14 | 1,890 5
vinces (in- |
cluding
Berar).
Assam . 17,546 12,008 14,943 5 1,168|77‘56t21'71 424 4| 439 8| 276512
North-West 6,280 | 371|500 .. (3455'95 |57 | 2453122488 8| 25% 8
Frontier { .
X vince. I
Coorg () . 530 ° 86| 444 .. | 140,5850) 508| 17 4] 16 4| 30 0
Delhi . . 1,418 | 780| 638 .. | 10784 |69 178 8| 179 0| 183 8
_ r l !
-- lc) Every person of Coorg race and every jumma tenure bol:k.r i_n Coorg is exempt from the
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Maxmuu Pay oF Secoxp Division GoversMesT CLERKS,

152. Lieutenant Nawab Mohammad Ibrahim Ali Khan: Wil
Government be pleased to state the result of the consideration promised
by Mr. 8. P. O’Donnell on the 1st March, 1921, in regard to the question® of
Mr. Ayyangar relating to the memcrial of the Government of India clerks ?

The Honourable Sir William Vincent : After very close and careful
consideration, the Government of India have rejected the prayer alluded to,

as it was found on examination that the memorialists had no genuine
grievance.

STOCKING OF GRAIN BY ZAMINDARS.

- 153. Lieutenant Nawab Mohammad Ibrahim Ali Khan: Do the
Government of India propose to introduce a Bill to check the stocking of
grain by the Zamindars; if so, when ? :

Mr. J. Hullah: The answer is in the negative.

SuPERIOR STAFF OF RAILWAYS IN INDIA AND REVISED SCALE OF SALARIES,

154. Dr. H. 8. Gour: (s) Will the Government be pleased to lay on
the table a tabular statement showing the total strength of the superior and
subordinate officers drawing a monthly aﬂar% of at least Rs. 300 per month
in the varions branches, such as Agency, Traffic, Engineering, Locomotive,
Stores, Audit, Carriage and Wagon and Medical Departments of State
Railways, Fast Indian Railway, Great Indian Peninsula Railway, and Bengal-
Nagpur Railway ? )

() And also shewing how many of these are Europeans and Anglo-Indians.

and how many are Indians in the various branches of each of the abovemen-
tioned Railways ?

(¢) Will the Government be pleased to lay on the table a statement

shewing in detail the revised scale of salaries and allowances sanctioned for
the various departments of the Railways mentioned above ?

Colonel W. D. Waghorn: A copy of the Classified List of State Rail-
way Establishment is being sent to the Honourable Member. This gives full
inforiation as regards staff drawing over Rs. 250 a month in the various
departments of State Railways.

2. The staff drawing Rs. 300 a month and over employed by the Company
worked railways mentioned by the Honourable Member is approximately :

Europeans
Indians. or-
Anglo-Indians.
East Indian Railway . . . . . . 66 1,003
Great Indian Peninsula Railway . . . . 136 866
Bengal-Nagpur Railway . . . . . 63 370

Government do not know how this staff is distributed by departments.

The revised rates of salary sanctioned for State Railway staff are shown in
the Classified List of State Railway Establishment being sent to the Honour-
able Member in response to his first question.

The rates paid on the East Indian, Great Indian Peninsula and Bengal-
Nagpur Railways are similar to these. -

* Vide Legislalive Assembly Debates, Vol. I, page 419,
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Inp1aN Orricers a8 Disreicr Trarric SurERINTENDENTS aND Disrtricr
LocoMOTIVE SUPERINTENDENTS.

155. Dr. H. 8. Gour : Will the Government be pleased to state how
many of the existing Indian officers have attained the ranks of District
Traffic Superintendents and District Locomotive Superintendents and are in
exegutive charge on (a) the State Railways, (/) East Indian Railway, (e)
Gl'glt Indian Peninsula Railway, (@) Bengal-Nagpur Railway ?

Colonel W.D. Waghorn: A copy of the Railway Board’s Classified List
and Distribution Return showing how the Indian officers serving on the
several railways are employed is being sent to Honourable Member. There is
no Indian District Locomotive Superintendent on any of the railways
mentioned. '

Equar BeNerits rorR INDiaNs aND EuroreaNs UNDER REVISED ScaLe or
SaLArIES IN Ratnways 1N INpia.

156. Dr. H. 8. @Gour: Have the Indian officers on the East Indian,
Great Indian Peninsula, and Bengal-Nagpur Railways, horne on the perma~
nent establishment of the Traffic and Locomotive and other departments on the
date of introduction of the revised scale of salaries and allowances on the
aforesaid Railways, been placed on an equal footing with the Europe-recruited
contemporaneous officers as regards salaries and allowances, as h#s been
done om the State Railways? If not, why not ?

Colonel W. D. Waghorn: In the case of the East Indian Railway the
reply is in the affirmative. '

As regards the Great Indian Peninsula Railway, the Agent reports that
the proposals in connection with individual officers’ salaries have not yet been
settled, but that the present intention is to follow the East Indian Railway
procedure and to treat all officers in service alike. On the Bengal-Nagpur
Railway, all Indian officers recruited in England on date of introduction of
the revised scales have been placed on an equal footing with the Europe-
recruited contemporaneous officers as regards salaries and allowances.

INDIAN SUBORDINATES ON RAlLways,

157. Dr. H. 8. Gour: Isit a fact that the Indian subordinates on the
East Indian Railway, Great Indian Peninsula Railway, and Benga'-Nagpur
Railway, are on a lower grade than the European and Anglo-Indian subordinates ?

Colonel W. D. Waghorn: All subordinate staff in the same grade are
treated alike in the matter of pay, irrespective of nationality. Certain lower
grades are limited to Indians only.

PrororTioN OF INDIaANS ON STAFF oF RarLwavs.

.158. Dr. H. 8. Gour: (s) Will the Government lay a statement on the
table showing : . .

(¢) How many Indian Traffic Inspectors, Locomotive Foremen and Ins-
pectors, Head Train Examiners and Permanent Way Inspectors are there on
the State Railways, East Indian Railway, Great Indi eninsula Railway,
and Bengal-Nagpur Railway ?
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(4) How many Indian Head Passenger Guards and Mail Drivers are there,
respectively, on the abovementioned Railways ? - .

(¢j How many lst class stations are in the hands of Indian Station
Masters on each of the aforesaid Railways?

(;2) Will the Government be pleased to state what are the starting and
the maximum salaries of -« European and Anglo-Indian, (6) Indian
Station Masters, Assistant Station Masters, Guards, Train ‘Controlfers,
Ticket Collectors, Drivers, Permanent Way Inspectors and Audit Inspec-
tors, on each of the aforesaid Railways? What is the cause of the
disparity, if any, in the scale'of salaries of European and Anglo-Indian sub-
ordinates and that of Indian subordinates ?

Colonel W. D. Waghorn: The information is being obtained from the
several railway administrations and will be sent to the Honourable Member.

GrapING OF EUuroPEAN AND INDIAN Starr oN Rarnways.

159. Dr. H. 8. Gour : Will the Government be pleased tostate what is
the existing arrangement on the State Railways, East Indian Railway, Great
Indian Peninsula Railway, and Bengal-Nagpur Railway, regarding the grad-
ing of European and Indian superior and subordinate staff ?

Colonel W. D. Waghorn: I take it that the Honourable Member inquires
what general principles govern the fixing of the pay of the European and
Indian superior and subordinate railway staff. As regards the superior staff
of State Railways, time-scale of pay have recently been sanctioned by the
Secretary of State. These scales, in the case of technically-trained staff, com-
prise pay proper, technical pay, and overseas pay. ‘Pay’ is a scale common
to all, irrespective of source and country of recruitment; ‘technical pay’ is
admissible to Lurope-trained and appointed officers; Overseas pay’ is drawn
by officers of non-Indian domicile. Similar scales are in force on the East
Indian, Great Indian Peninsula, and Bengal-Nagpur Railways.

As regards the subordinate staff, the principle is that men in the same
grade and with the same qualifications are paid the same rate of pay whatever
their nationality.

FUTURE ADMINISTRATION OF ADEN,

160. Mr. Mahomed Hajeebhoy : (z) Has any decision been reached
regarding the future administration of Aden ? .

(6 If the answer is in the negative, will the Government kindly give
agsurance that no decision shall be taken until the subject has been discussed
in this Assembly ?

Mr. Denys Bray: (s) No.

(6) The Government have no intention of arriving at a decision without
giving the Assembly an opportunity for discussion.

QUESTIONS DISALLOWED IN LEGISLATIVE ASSEMBLY AND COUNCIL OF STATE
CoIw 1921

161. Lala Girdharilal Agarwala: (1) Will the Government be
pleased to state how many questions were disallowed (:) wholly or (s2) in
part, notice of which was given in 1921 by any Member of :

(e} the Legislative Assembly,
(8) the Council of State ?
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(2) How many questions or portions thereof were so disallowed :

(¢) under Rule 7 as relating to matters with which the Governor
General in Council is not concerned ;
(¢¢) under Rule 8 (I) ¢)and (1:) separately ;
(#17) under Rule 9 ;

(#v) for any other reason ?

The Honourable Dr. T. B. Sapru: Government is not prepared to coilect
the figures asked for, as the amount of labour that would be entailed would
be quite out of proportion to the results obtained. The power of disallowance
is vested in the President and not in the Government.

QuestioNs REFERRED TO His EXCELLENCY THE GOVERNOR GENERAL.

162. Lala @Girdharilal Agarwala: (a) Will the Government be
pleased to state how many questions were referred to His Excellency the
Governor General under Rule 8 (2) in the year 1921, and with what result ?

(6) Will the Government be pleased to fpubl.ish the rulings of His Excellency
the Governor General on those questions for guidance of the House ?

The Honourable Dr. T. B. S8apru: No question was referred to the
Governor General under Rule 8 (2). Any decision of the Governor General
under that rule would relate only to a particular case and would therefore not.
involve any general principle.

QuEesTiONs IN INDIAX LEGISLATURE RELATING To Marrers 1N Dispure
BETWEEN GOVERNMENT OF INDIA AND SECRETARY OF STATE.

163. Lala @irdbarilal Agarwala : (a) How many questions were
put by the Members of the Indian Legislature relating to matters which are
or have been the subject of controversy between the Governor General in
Council and the Secretary of State or a Local Government ? -

" (&) Isita fact that under Rule 9, the questioner was entitled to an answer-
confined to a statement of facts ?

(¢) In how many such cases the statement of facts was withheld ?
The Honourable Dr. T. B. Sapru: (s) None. (8) Yes. (c) Does:

not arise.
. Exrorr or WHEaT, ETC.

164. Mr. Mohammad Yamin Khan: Do the Government propose
to stop export of wheat, wheat flour and other grains for any further period
extending after 31st of March, 1922 ?

Mr. J. Hullah : The Government have not yet arrived at any decision
in the matter. )

STATEMENTS 0F MEMORIALS WITHHELD.,

165. Lala Girdharilal Agarwala: («) Will the Government be pleased
to lay on the table copies received by them of statements of memorials
addressed to the Government of India but withheld by any subordinate of the
Government under memorial rules within the last twe years ?

L
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(8) In how many and what cases, if any, was the withheld memorial called
for by the Government of India and suitable orders passed thereon ? :

(¢) What is the remedy, if any, of a memorialist whose memorial has been
improperly withheld ?

(d) In how many and what cases, if any, were advance copies submitted
by the memorialists and what action, if any, was taken thereon ?

166. Lala Girdharilal Agarwala: (z) Will the Government be
pleased to lay on the table copies of statements of memorials addressed to the
Secretary of State for India but withheld under memorial rules within the last
two years ? -

(%) In how many and what cases, if any, was the withheld memorial called
for by the Secretary of State for India for suitable orders being passed ?

(c) What is the remedy, if any, of a memorialist whose memorial has
been improperly withheld ?

(@) In how many and what cases, if any, were advance copies submitted
by the memorialists and what action, if any, was taken thereon ?

167. Lala Girdharilal Agarwala: (a) Will the Government be
pleased tolay on the table a statement of memorials addressed to the
Secretary of State for India and another of those addressed to the Govern-
‘ment of India presented through any local authority within the last two
years showing all the details as given in the statements of withheld
memorials and also showing which -of the memorials have been rejected or
accepted, and in the case of pending memorials which of them have been
received by the Government of India or presented to the Secretary of
‘State for India, as the case may be,

(6) In how many and what cases were advance copies of the memorials
-submitted direct and what action, if any, was taken thereon?

The Honourable Sir William Vincent: The compilation of the state-
ments asked for in these three questions would involve tge expenditure of a
great amount of time and labour, and Government are unahle to see that it
-would serve any useful purpose. Government are not therefore prepared to
take the action suggested.

‘With reference to part (¢) of the first two questions, a memorialist who
«considers that his memorial has been improperly withheld can make a repre-
sentation to that effect to the higher authority through the usual channel.

-

RELIEF AND MEASURES FOR PROTECTION IN MALABAR.

168. Mr. Kavalappara Muppil Nair: (a) Will the Government be
pleased to state what specific relief the Govérnment have given or propose
to give to the distressed inhabitants in the Taluks affected by the Moplah
-outbreak in Malabar : :

(1) in the way of compensation ;
(2) in the way of temporary help ; .
(8) in the way of remission of Government dues ?

(6) Will the Government be pleasedto state whether they propose to
make anér special arrangements for the safety of the people in the affected
-areas and to prevent similar outbreaks in future ; if so, what ?
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The Honourable Sir William Vincent: It is understood that the points
taised, which are primarily of provincial concern, are receiving the considera~
tion of the Liocal Government.

A copy of the Honourable Member’s question and of this answer will be
sent to the Local Goyernment. '

TrANSFER OF VILLAGES FROM Biaar aNDp Onmissa 10 BENGAL.

169. Lala Girdharilal Agarwala : Have the Government of India
received through the Government of Bihar and Orissa any memorial by the
inhabitants of Rajmehal, ete., for transfer of certain villages from that
Province to that of Bengal ? If so, what action, if any, has been taken or is
proposed to be taken thereon ?

The Honourable Sir William Vincent: The attention of the Honour-
able Member is invited to the answer given on the 10th January to Mr. K,
Ahmed’s starred question No. 48 on the same subject.

DisPARITY BETWEEN ScCALES OF PaYy IN SkCRETARIAT AND ATTACHED OFFICES,

170. Lala G@Girdharilal Agarwala: Is there any disparity between
the scale of pay sanctioned for the Secretariat staff and that for the staff of tie
attached offices especially, with regard to (1) house-rent allowance, (2) stage on
the new scale for starting, and (3) the date from which new scale was given
effect to ? If so, what and how is the difference justified ?

The *Honourable 8ir William Vincent : (1) The staff of the Secretariat
Offices receive house-rent allowance in Simla in view of the fact that
their headquarter: are not at Simla and they are therefore put to extra expense
while residing there. Certain other offices and attached offices like the offices of
the Private Secretary to His Etcellanc{[the Viceroy, Director General, Posts
and Telegraphs, Military Secretary to His Excellency the Viceroy, Military
Accountant General and Accountant General, Railways, whose headquarters are
not at Simla, are also ia receipt of Louse-rent allowance for the same reason.

(2) The pay of the Secretariat establishment was fixed with reference to
the time-scale of pay laid down in the Home Department Resolution No. 1062,
dated 27th May, 1920, the number of years’ service in each case being taken
into account.

The scale of pay for attached offices was fixed by a Departmental Com-
mittee and later by the Administrative Departments concerned in consulta-
tion with the Finance Department. The stage at which employees of the -
attached offices were to enter the new scale was fixed so as to provide to each
man & certain percentage above the amount drawn by him under the old
scale, in order to assure him of an immediate increase of pay, as the method
adopted in the case of the Secretariat offices would have resulted in several
instances in a reduction of emoluments, had not protection been afforded by
the grant of personal allowances.

(8) The new scale of pay was given effect to, in the case of the Secretariat
offices, from the lst December, 1919. The date of introduction of the new
scale in the attached offices was fixred in each case by the Administrative
Department concerned.

The reason for the difference in treatment between Secretariat and attached
effices, in addition to the reasons given above, is that the class of work required
in attached offices is not the same as that required in the Secretariat.

~
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DISCONTENT AMONG STAFF OF ATTACHED OFFICES.

171. Lala Girdharilal Agarwala: Is there any discontent felt by
the clerks of the attached offices and have they formulated any summary of
facts regarding the pay and prospects of the clerks of the attached offices of
the Government of India? If so, will the Government be pleased to lay the
same on the table ?

The Honourable Sir William Vincent : Government believe that a
certain amount of discontent exists, but no specific complaints of the nature
referred to have reached Government.

PrivcipLE oF EQUALITY o REMUNERATION IN GOVERNMENT OFFICES.

172. Lala Girdharilal Agarwala: How far has the following
principle been followed with regard to pay and allowances of clerks of the
.attached offices and also of the Government of India Secretariat in case of
those who have served outside the Secretariat previously, and do the Govern-
ment propose to give full effect to it in future :

Principle laid down by the Secretary of State for regulating the salary of
establishment : .

¢ It is highly desirable that the remuneration of all ministerial estab-
lishment employed at any particular station whether their salaries
fall on the Military, the Imperial, Civil or Provincial budget,
should be pitched, either directly or indirectly by means of
allowance, as to give such equality of remuneration for similar
labour as will prevent just cause of discontent.’

The Honourable 8ir William Vincent: The principle that there should
be equality of remuneration for similar labour has not been départed from.
The class of work required in attached offices and in other local subordinate
offices is not the same as that required in the Secretariat.

Parricurars oF CLERKS IN ATTACHED OFFICES.

178. Lala Girdharilal Agarwala: What is the total number of
‘clerks in the attached offices of the Government of India, how many of them
are Indians, and how are those Indians provincially divided ?

The Honourable 8ir William Vincent: The several Departments are
being consulted and I will let the Honourable Member have a reply in due
course.

House ALLowaNcE PorR Mapras Hiem Courr Jupees.

174. Mr. Sambanda Mudaliar: Will Government be pleased to
gtate :
(a) Whether they have recommended to the Secretary of State for

India for grant of Rs. 500 as house allowance to the Honourable
Judges of the High Court of Madras over and above tbeir pay ?
If s0, whether the sid proposal was sanctioned ?

(8) Whether similar allowances are being paid to the Honourable Judges
of the High Courts in the other Provinces ? If not, the reasons
why this special concession should be shown to the Honourable
Judges of the Madras High Court alone ?

’
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The Honourable Sir William Vincent: The question is under the
consideration of the Government of India and it is expected that the Secretary
of State will be addressed in the matter shortly.

AMENDMENT oF REeLicious ExpowMexts Acr.

175. Mr. Sambanda Mudaliar: Will Government be pleased to state :

Whether they have any idea of amending or modifying the
Religious Endowments Act, and whether they are aware that
there is considerable dissatisfaction among the Hindus in regard to
the inadequacy of provisions in the Act for control and adminis-
tration of temple properties, auditing of accounts and the dura-
tion of offices of the Members of the Committees, ete. ?

The Honourable Sir William Vincent: Government do not propose to
recommend an amendment or modification of the Act, but a private Member
has given notice of a Bill to amend in one particular. As regards the portion
of the question which relates to the administration of the subject, I invite
the attention of the Honourable Member to the fact that the subject is a
provincial transferred subject. I informed him of this in reply to a similar
question on the 29th September, 1921, and suggest for his consideration that
if there is dissatisfaction with the administration of the subject, inquiry
should be directed to the Ministers responsible and not-to the Central
Government.

Triar BY JURY IN aLL Major ProviNcss.

176. Mr. Sambanda Mudaliar: Will Government be pleased to state :

‘Whether there is any proposal of extending the trial by Jury in all
major provinces of India and for all offences under the Penal Code

triable by Sessions or Assistant Sessions Judges ?

The Honourable 8ir William Vincent : The matter is within the com-

nce of Local Governments under section 269, sub-section (1) of the Code of

riminal Procedure, and the: Government of India have no information regard-
ing such a proposal.

OPERATIONS IN MALABAR.

177. Mr. Sambanda Mudaliar: Will Government be pleased to
state :

(a) How many infantries are operating in South Malabar from the com-
mencement of the rebellion up to date ? .

(8) Whether the military authorities were warned beforehand that there
was a likelihood of serious outbreak in Malabar; if so, why there
was a delay of a few days for the despatch of troops ?

" (¢) Whether it is a fact that records in some public offices have been
destroyed 7
(@) If it is a fact that cavalry was sent to the scene of operation in
Walluvanad Taluq despite the fact that the authorities were aware
that Ernad was impracticable for cavalry operations; if so, who
were responsible for such order and whether any action has been
taken against them ? .
c2
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8ir Godfrey Fell : () The strength of the infantry in Malabar has
varied from a minimum of 1§ companies at the commencement of the
rebellion, to a maximum of 5} battalions, of which a portion has already
been withdrawn.

(6) The military authorities were informed that there was a likelihood of
trouble in Malabar and, at the request of the civil authorities, despatched
reinforcements to Calicut previous to the actual outbreak. At that time,
however, they received no intimation that the outbreak was likely to be so
serious as to require the reinforcements which it was later found necessary to
despatch.

(¢) Yes. The attention of the Honourable Member is invited to the state-
ment laid on the table on the 28th September last in reply to unstarred
question No. 73.

(d) One squadron of cavalry was sent to the Walluvanad Taluq as part of
an organised column at the outbreak of the rebellion. They did valuable work
in patrolling outwards from the milwa.{[a.nd their moral effect was very great
at a time when troops were scarce. Had the rebellion spread to the Podanur
area, as was considered quite likely at the time, the cavalry would have been
invaluable. .

In view of the above reply, the latter part of ‘the Honourable Member's
question requires no answer.

L ]
DEeTaiLs of THE MorLaAE OUTBREAK.

178. Mr. Sambanda Mudaliar: Will Government be pleased to state :
Whether they would appoint a committee consisting of a majority of non-
officials to enquire into and report upon :
(1) the causes of the Moplah outbreak ;
(2) the persons who are responsible for precipitating the outbreak ;
(8) the amount of compensation t9 be granted to those who sus-
tained losses at the hands of the rebels;

(4) the amount of public money looted from the public treasuries
and offices ?

The Honourable 8ir William Vincent : Government are not prepared

to make any statement on this subject, which is primarily one for decision
by the Lom{ Government, at present.

Merur Prosecr (Cauverr Bripge).

179. Mr, Sambanda Mudaliar : Will Government be pleased to state :

(e) In what stage the Metur project (Cauveri Bridge) Madras Presi-
dency is?

(%) Whether the investigation is complete and estimate submitted ?
(¢) Whether Government have accorded sanction to the said proposal ?

Colonel 8ir 8. D’A. Crookshank : The Honourable Member apparently
refers to the Cauvery (Metur) Reservoir Project.

This project was submitted to the Government of India, for the pur-
pose of obtaining the Secretary of State’s sanction, in 1916. No action
.can, however, be taken upon it until a final decision is arrived at as to

[
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the respective rights of the Government of Madras and the Mysore Darbar
in the water of the Cauvery.

It is understood that the project has lately been revised and will be
resubmitted by the Local Government as soon as the decision above referred
to has been reached.

TrREATMENT oF INDIAN Porrricar OFPENDERS.

180. Mr. Sambanda Mudaliar: Will Government be pleased to state :

(a) Whether they £;op05e to introduce a uniform practice throughout
India regarding the treatment of political offenders convicted for
political offengps ? .

(8) If Government will be pleased to issue instructions to treat Indian
political prisobers in the same way as European convicts are
treated ?

The Honourable Sir William Vincent : The Honourable Member’s
attention is invited to the-answer given to-day to a similar question asked by
Pandit Jawahir Lal Bhargava.

INp1aNs I¥ THE INDIAN MEDICAL SERVICE.

181. Mr.S8ambanda Mudaliar : Will Government be pleased to state :

(ap The total number of persons recruited for the Indian Medical
Service for the year 1¥20-21 ; from 1921 up to date ?

(3) The total number of Indians holding temporary commissions iu
the Medical Service and whether they have been permanently
appointed as vacancies occurred ?

8ir Godfrey Fell: () The total number of persons permanently recruited
for the Indian Medical Service during the period 1st April, 1920, to the 81st
March, 1921, is 67, and from the 1st April, 1921, up to the 12th January,
1922, the number is 4.

In addition, 12 Indian officers have recently been recommended for perma-
nent commissions.

(6) The total number of Indians at present holding temﬁorary commissions
in the Indian Medical Service is 262. The reply to the latter part of this
question is that a number of Indian officers, holding temlpora commissions,
who have applied for permanent commissions, have been selected for permanent
appointment to the Indian Medical Service on the nomination of a Selection

oard. All the Indian officers (except in one instance) so appointed in India
gince the beginning of the war have been holders of temporary commissions.

IxDIANS AND GOVERNMENT APPOINTMENTS.
182. Mr. Sambanda Mudaliar: Will Government be pleased to state :

_ (a) the number of Europeans and Indians who get pay from Rs. 500 up
to Rs. 1,000 snd%rom Rs. 1,000 and above in t{e various branches
. of Government service in India ;
(5) the number of appointments that have been set apart for Indians in
the above two heads ;
(¢) the time within which Indians would get the minimum number of
appointments reserved for them ; .
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(d) how the said appointments are to be filled up, whether by nomination
or selection by competitive examination ?

The Honourable Sir William Vincent: The collection of the informa-
tion asked for in (a), (§) and (d) of the question would involve an enormous
amount of labour both on the Departments of the Government of India and
on Local Governments, which Government are not prepared to undertake.
As regards part (¢) it is not possible to give any precise estimate, as the
answer must depend upon uncertain factors, e.g., the date on which existing
incumbents of appointments retire.

INCREASE IN SALARIES oF MEMBERS OF THE Inml_ma. Services 1N INDIA.
183, Mr. Sambanda Mudaliar : Will Governnlent be pleased to state :

{a) Whether they propose to increase the emoluments or the salaries of
officers recruited in England for the various branches of the
Imperial Service in India ?

{6) Whether the Secretary of State for India has approved of the
proposed increase ?

(¢) The amount of additional expenditure that may be incurred by the
* Government of India on account of the increase of such salaries ?

(d) If tbe proposals have not received the sanction of the Secretary of
State, whether opportunities will be given t6 the members of the
Legislative Assembly for discussing the propriety of such increase
prior to final orders being passed by the Secretary of State ?

(¢) If they would be pleased to lay on the tablethe correspondence be-
tween the Government of India and the Secretary of State in
regard to this?

The Honourable 8ir William Vincent : (z) The answer is in the negative.
(8) to (e). These questions, therefore, do not arise.

FurTHER GrANT OF CONSTITUTIONAL REFORMS.
184. Mr. Sambanda Mudaliar: Will Government be pleased to state :

(a) whether Mr. Majumdar’s Resolution for the further grant of con-
stitutional reforms moved and passed in the amended form by the
Assembly, was communicated to the Secretary of State ; and

(6) whether any reply was received ; if so, will Government be pleased
to lay on the table the correspondence and the reply there’t.og

The Honourable Sir William Vincent: The Honourable Member is

referred to the reply given on the 10th January, 1922, to Beohar Raghubir’
Sinha’s question on the same subject.

Rrcoaxnition oF MEebicar DiprLoMas oF INpiaNn UNIVERSITIES,
185. Mr.Sambanda Mudaliar: Will Government be pleased to state :

(a) Whether any action was taken in regard to the Resolution moved
by Rao Bahadur C. S. Subrahmanayam on 28th September last
in regard to the letter of the 9th March, 1921, from the General
Council of Medical Education and Registration of the United
Kingdom to the Secretary of State for India on the subject of
recognition of Medical Diplomas of the Indian Universities ?
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(®) If so, whether any reply was received from the General Council of
Medical Education, and with what result ?

Mr. H. Sharp: (s) The substance of the debate on the resolution referred
to by the Honourable Member was communicated by the Government of
India to the Secretary of State by telegram in October last. The Secretary
of State was also subsequently supplied with a copy of the full proceedings of
the Legislative Assembly relating to the resolution.

(3) In view of the representations of the Secretary of State and the
Government of India, the Executive Committee of the Council have agreed
to postpone consideration of the question of recognition from February next
to a later date pending a further investigation of the conditions of midwifery
training in India. -

ApvisorY ComMITTERs oF FErrcrep MEMBERS To aSSIST MeMBERS oF
' Execurive CouNcir.

186. Mr. Sambanda Mudaliar : Will Government be pleased to state :
Whether there are any proposals to appoint Standing Committees
composed of the elected Members of the Assembly and the Council
of State to advise the Honourable Executive Council Members
of the Government of India in the various departments they
. arein charge of ? :

The Honourable 8ir William Vincent: A Member of this Assembly
has given notice of a resolution on the subject. That resolution has secured
a place in the list of business for the 19th January, and when it is debated
the attitude of Government towards the question will be explained.

Fans 1N SecoNDp Crass CARRIAGES IN BoMBaY, Banopa axp CeNTrAL INDIa
Rarrway. )

187. Rai Bahadur Pandit J. L. Bhargava: (a) Are the Government
aware that there are no fans in the second class carriageson the Bombay,
Baroda and Central India Railway ?

(6) Do the Government propose to direct the Bombay, Baroda and
Central India Railway authorities to arrange for fans in second class carriages
before the next summer season ?

Colonel W. D. Waghorn: (a) Most of the bogie and some four-
wheeler second class carriages on the broad gauge section of the Bombay,
Baroda and Central India Railway are fitted with fans; on the metre
gauge section second class carriages are not so fitted. The work of fitting
all second class carriages with fans has been reluctantly retarded owing
to shortage of funds, but as soon as money is available for the purpose it will
be taken in hand,

(6) In the circumstances, Government do not propose to direct the
Bombay, Baroda and Céntral India Railway authorities as suggested.

Drerrorive WatER SuPpLy oN BomBay, Baropsa anxp Cextrar INDIA
RaiLway,
188. Rai Bahadur Pandit J. L. Bhargava: (s) Are the
Government aware that there is no arrangement on the Bombay, Baroda and
L]
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Central India Railway and some other railways to supply water to the latrines
in the third class carriages, and a great inconvenience is felt by the third class
passengers on account of this absence of water supply ?

(6) Do the Government propose to direct the Bombay, Baroda and
Central India Railway authorities and such other railway administrations as
have not provided such facilities, to make arrangements for the supply of
water to the latrines of the third class carriages ?

(¢) Are the Government aware that in spite of the fact that the matter
has several times been brought to the notice of the railway authorities
arrangements for the supply of drinking water on a very large number of
stations are still very inadequate ?

(@) Will the Government be pleased to direct the railway authorities to
remove this complaint by making proper arrangements and among others by
increasing the number of watermen wherever necessary ?

Colonel W.D. Waghorn: (¢) and (). Government have no detailed
information on the subject, but will bring the matter to the notice of railway
administrations.

() If the Honourable Member would adduce specific instances, the
attention of the railway administration will be drawn to the matter.

(@) Government Inspectors have recently been asked to report specially
on this subject, and the point has been specially referred to railway adminis-
trations in connection with the preparation of their programmes of expend-
iture on the improvement of facilities generally for 3rd class passengers.
Government do not propose, therefore, to take further action at present.

ProvisioN oF INTERMEDIATE CLASS ACCOMMODATION,

189. Bai Bahadur Pandit J. L. Bhargava : (a) With reference
to my question No. 465 asked in the meeting of the Assembly, held on 14th
March, 1921, regarding intermediate class accommodation, will the Govern-
ment be pleased to state if since then intermediate class accommodation has
been provided on any railways ?

(6) If so, on which ?

(¢) Will the Government be eX;lea.sed to direct such railway administrations
as have not yet provided intermediate class accommodation, to provide such
accommodation within this year ?

Colonel W.D. Waghorn : () The subject of the question referred to
by the Honourable Member was brought to the netice of the railway
administrations whieh did not already provide intermediate class accommoda-
tion on their trains, and they agreed that the matter would be given full
consideration as new stock is being erected.

(5) Government have received an assurance from’ the Bombay, Baroda
and Central India and South Indian Railways, the Railways concerned, that
intermediate class accommodation will be provided asmnew stock is received
and existing stock is rebuilt.

(¢) Inquiry will be made from the railways concerned as to the
progress already made and anticipated.

P <
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SprciaL TeEaATMENT POorR PoLiTIcAL PRISONERS WHO HAVE Nor COMMITTED
VIOLENCE.

196. Rai Bahadur Pandit J. L. Bhargava: (s) Will the Government
be pleased to state if any instructions for special treatment of such political
prisoners (under-trial or convicts) as have not committed any act of violence
have been issued by the Government of India to various Local Governments ?

(8) If so, will the Government be pleased to lay on the .table a copy of
the instructions so issued ? :

(¢) In case no such instructions have been issued, will the Government
be pleased to consider the desirability of issning instructions to Local
Governments for the special treatment of such political prisoners as have not
been proved to have uséd violence ?

The Honourable Sir William Vincent : () The Government of India
recently suggested to Local Governments that persons recently sentenced to
rigorous imprisonment under Act XIV of 1908 or under the Seditions Meet-
ings Act should receive differential treatment in jail in the matter of diet,
clothing, labour, etc. They understand that orders to this effect are already in
force in most provinces.

(6) and (¢). No detailed instructions have been issued, but the question is
under the consideration of the Government of India.

Revisep Scare of Pay of THE KaracBI PREVENTIVE SERVICE.

191. Mr. Ali Buksh Muhammad Hussain: () How does the scale
of pay of the Karachi Preventive Service of His Imperial Majesty’s Customs,
as recently revised, compare with the scale as last sanctioned for the service
at Bombay ?

(6) How does the scale of pay of the Karachi Preventive Service compare
with the pay proposed for the Appraising Department ?

(¢) Isit a fact that a portion of the appraising is done by the Preventive
Service ?

The Honourable Mr, C. A. Innes: (a) The scale of pay for Preventive
Officers is Rs. 120 — 10—3800 at Karachi and Rs. 200—10 - 400 at Bombay.’

(6) Proposals for the revision of the pay and prospects of the Appraising
De ent at Karachi are still under the consideration of the Government of
Indi

(¢) The Government of India have no information.

FrEe QUARTERS AND THE KARAcHI PREVENTIVE SERVICE.

192. Mr, Ali Buksh Muhammad Hussain: (s) Is Government aware
that the rent of the quarters supplied. to the members of the Preventive
Bervice at Karachi is taken into consideration while fixing their pay ?

(2) Is Government 4ware that their scale of pay was fixed lower than
that at Bombay by reason of the fact that the Karachi service was given free
quarters while the Bombay service was not ?

(¢} Is Government aware that the rent of these quarters was taken at
Rs. 150 each, while fixing the scale at Bombay ? ¢

‘e
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(d) Is Government aware that some Inspectors and Preveptive Ofﬁ.cers
in Bombay occupy rent-free quarters, and this was not taken into consider-
ation when fixing their scale of pay ?

(¢) Areall members of the service at Karachi given residential qua.ﬂ.;ers?

The Honourable Mr. C. A. Innes : (a) to (d). The Honourable Mem-
ber’s information is not correct.

(¢) Not at present.

FrEE QuaRTERS FOR GOVERNMENT OFFICERS.

193. Mr. Ali Buksh Muhammad Hussain: (z) Isit a fact that it is
the policy of the Government to supply free quarfers to officers of such
departments as are constantly required for day and night duty so as to live
aear their work and be available at all times 1n the interest of the service ?

(6) If so, is it the policy of the Government not to take into* account
Tent of such quarters while fixing their pay ?

The Honourable Sir William Vincent : The question is too general
in its terms to admit of a satisfactory reply being given. Moreover, the
question is one which appears to concern Local Governments more than
the Government of Indie. I note, however, that the general rules regarding
the. provision of residential accommodation for Government servants are
now embodied in Fundamental Rule 45, a copy of which will be supplied to
the Honourable Member by the Home Department, if he desires one.

DirricorLt CoNpITIONS AT KARACHI.

194, Mr. Ali Buksh Muhammad Hussain: (a) Is Government aware
that the cost of living at Karachi is higher than at Bombay ? .

(8) Is the Government aware that such officers as live at Keamari have to
incur extra cost for living than at Karachi ?
_ (¢) Is Government aware that servants at Keamari demand more wages
than at Karachi ?

(7) Is Government aware that officers living at Keamari have to send
their children to Karachi at extra cost ?

(¢) Is Government aware that the only Medical Officer at Keamari is
debarred from private practice, and such officers who require such aid for them-

selves or their families have to procure the same from Karachi at much
heavier cost than at Karachi ?

(f) Is Government aware that there are no schools worth the name at
Keamari ?

(p) Were these factors taken into account while fixing their scale of pay ?

The Honourable Mr. C. A. Innes: The Government of India have no
information on the subject.

STATEMENT LAID ON THE TABLE.

The Honourable Dr. T. B. S8apru: Sir, I beg to lay on the table the
information promised in reply to a question by Mr. K. B. L. Agnihotri, on’
the 22nd September, 1921, regarding the Resolutions passed by the Council
of State and the Legislative Assembly during the Delhi Session, 1921.

[



1603

STATEMENT LAID' ON THE TABLE.

*3aud 30 [[nF ar wo pajow weeq
¥8q 31 I97 Moq Le# o) e[qesod oL joum #y
3t £opjod eImju} s Juemuaiaiop) o} pedirajex
uopu[os
9y} uo gubtunummod ® j14 pagerjqud elem
Seajjiurmos) oyy jo sjI0day A, ‘worpujosey

o3 8y 1361 ‘lequaydag qIgr |

oq} 0} joage eild o) jWaq Mo IapleuOD *jgam *foqqupe( fmerlg i
0} 19pio ul pajutodde ohwh nﬂﬂhﬁ_ﬂﬂoo o], | -3aedaq  eousopf |* ' 9X00}4 JuewwIDACE) JY |-NPomeIY IIg olqeInoucy YT, |'IB6[ ‘L1euiqag pagz | 01
* 28 AW
§)UITITIHAOY) [800] PUR BIPU] JO anuﬂﬂnmwbom_“ ’
973 JO WOjBIIP[ENOD IIPUA SB[ IIYRW oy, | ° ‘oq _| OOIAIS{ I[BIH JUSWUILACE) oY | * ‘o o 6
0fqas 573 W pommesps meeq ei u. . ‘Juemo[dmoun
[ 8 arIIgouod o TIWOID . N *
§)UAWRIGA0F) [800'T PUs BIpu] JO uﬂs...n.sbom Hepue o °a °a 8
9} JO UO[}BIGPIETOD BT} JOPT BT 9938 OI[T, | * ‘o[ <f .-nuxuoh%ﬁd s1ofold o
| -2 o eAljujuesaidal eplieoq
! LiostApw Jo womwrsozd puw g0
Li-uefe juomiofdwo Jo TORwAD oy | ¢ o[ ‘o L
‘Llquassy oq} uf passed i TIIPIY0 Jo o8 Wuwranm 8y | ¢ ‘o oqQ 9
u3aq ‘suopujos 983} 93 903, e . . .
u aﬂaﬁumﬁw ﬂnm QoMM 1531 ‘TO20 Aapmosyod puay oy °a °a s
ut £jquraegy eane(efoy eyj ur 11} L] ‘sopjenpu . . . N
1OV #93i0}oug TSIPAY o3 paows o3 11 o4 1 P jumindig? [00M Jo nOROSFIP o oa °d 4
*Bupye)lepun
[BlI3sUpal U JIoM jo 8IMOH “0al1ep81)
(| —eouszeyuop uwojBuiqespy 8y | °p ‘v 1y o|qeamomoRy ey, 126 ‘AIeniqeg oIz e
"L}
*[[nF ut 03 J00 e waAlp |* ‘o smu] oalesaadax Jo (vadal vy | g " A e[qeImonoy Hu_mnum_ﬁ_ ‘oq 4
* no
-tuIaA of) ul £0IsoTA nﬂnMﬂ—ﬂmﬁ .
-[eoxy 61H muﬂsMaabss_MHnDU Jo £ "
eju(l oY) esouyAry jeioyg SIH *foyqepsq ureiiq
"l(®3 9§ 03 Jooge ueAyy | - juourirede(f oWoy | £ seyosads JO UOIW[NOII JY -NOIUR IIg O[qBINOUON oY, 1g6T ‘AIeniqey YWl | T
e S !
“Juenrnieaop £q WYY WOYOY .a.%_ouhuknmnﬂww “umopjuosey jo j0elqug ‘moqa £g ﬂ—am_m_w.ﬂnﬂaoﬂa —d.”.ﬂm
‘U03.43Y3

u9Yv) JuomuI2a0 fo UKoY Puv TEGT u0Iesg syja burimp apvig fo qrounoc)) ayy kg padopv suorgnosay burmoys Fuoaua)vig



[16TH Jan. 1922

1604

LEGISLATIVE ASBEMBLY.

*gje1dmoo
j0£ jou oI BjUAIUIGAOP [¥00T W0} eaf(d
-0 ‘I9QWIX OWOH Oy} o[quInoucy ogqj}
£q weard Supyujzepun ey} Yjja eouspiooos
U] pessaIpPPe U9Iq 94¥([ BJUOWIISA0EH (8007

*[[n] Tf 03 J0F UIAID

‘suImn
uroay eowx 3o ja0dxa a1} UO BUOIJOLIYEAI [|8 um
wa0maa ayy £q weAlS weaq euy J0agod [EpHeq

*£1qumassy eaye[ada] oyy Lq patepieuco
9q 0} [IHe #UYIL WIS 30 Trounop) 8y3 £q
ueeq 88y pojdops elam Yojqa uoljnjo8

-0 ou3 Jo #3aud 080} 03 J09gR 9ALH 03 [I1F V

*19qWI Y QWO 9Yj [qRINOUOH Y3
£q weapd Supywjlepun ey} [jpa eoUBPIO0DE
uyojuyg Jo Aavjezoeg eq) 0) pajedruUmmOO
olom j0sijeqe onjdeidale) v pus ajeqep ey}
70 £dod ® juq ‘CMBIPYIIA FEA WOTJUIOERY YT,

*pejieas 81 J10dal Jleqy puw swWayod

- quenrrede (] WOl

*jusm
-jauda( eApye[erda]

‘aImny
-uonafy pue enues
-y jo juemmjaede(y

. oq

oq

P “Joy sulzy
o1} Jo uonuledd oy) WO} eIny
-u[aLSary usipu] oY} Jo S1qUSIY
puE sajeageLdem jo nolydwaxa &f!

*LuemIef) Woly
suofjesedes pus seprAmApUL oY

: * gupeal-pooj jo yrodxe ey

*suLle
-9lg Jo 9sm 0} predal ul sjmeT
-J0BUd ULEJI90 JO JUSTIPUSUIY Y

5300{que 8, £waLeIY SIT
jo semiqudecens §nodjel oy

. equig 39
“qang $U 0[qeIMOTOH 94

‘o[83] PUIA0D
USWA ‘I O[q8ROTOH O

‘qfmg wipusdop

Tepieg  e[qIMONOF  Of[

‘Lryeng
‘B "A 91q¥IMOUOH QIR 9Y.L

‘weqy HY
ubgiug I1g e[qeImonoy o4,

oq3 jo wjeRp juo Jdos 03 pejuiodds .
ueeq 88y eNJWWo) V  ‘uonujosey ekg
ou3 07 Jooge oA18 03 uexey Supeq 81 WOWOY | 'fUeWHIRdeq oo *  OWOYOR SULOJOY BTG off | Od Sunepy °[qUiNOUH eq,
*gozam ‘sepemeg mqq
*[[0j Uy 03 J00go Weapy |-wo0Q Jo jwemyradeq [ £momojus [808L] ey | -U[¥] "IN °[qEINOUOH efJ,
*Juomuiaop £q TOYE} WOV .._.avwﬂmauun%" a ‘moyuiosey Jo j0elqug ‘woya £g

* o[ A
' 1B6T ‘YOI q39¢ | 9T
* 16T “4oTeI 16 | ST
‘o ¥l
* 1861 "19I8W Pag | ST
1861 ‘Lreniqeq 4183 | &
1261 ‘Lawnaqeq pIge | 11
‘pesour 'ON
18108

qorqa o e38(

uoyvy gusmu.saol) fo 401V Puv TFET %oseesg 112 buzanp agogg Jo 190uno) syp

*pIu00 — %0343y}

fig pagdopo suoyymjosey Busaoys JuswevIg



1605

STATEMENT LAID ON THE TABLE.

‘pojInsuoco ued(q 0A8q UMW

~UI9A0)) [8007T Y9 pue \Ipuy JO JUWUISAOE) ‘001AI08 '
oy} jJO UOKBILPIEUOD OY] JDPUN BT J03J6W OY ], ‘0@ Y389 Jo Juewmysyqeiey oy | *  ° ) ‘oq * ‘oq 6
*300{que 8yj U0 PassIIPPB UBDY BABY ‘Juemsojdmoum pus
8JUOUILIOA0Y) {8007 PuB BIPU] JO JUSWTUISAOK) sopualy juembo(dmy eousiag
9} JO uoYjvIepisuoo By Jepun 8 10338 oY ], ‘o[ -u0) amoquy uwojBuyqeBp oy | ° . ‘ ‘oq ’ ‘oq 8
1 *quowakord
-ul9 [8lENPUl Ul ue. 0 Jo
‘oq uossTmps aw wua. Euﬂuwﬂ__ﬁuom L 'oq ‘ oq 4
*L1quuassy oqy up pesesd .
U0a( $BY ‘SUOIN[0sSY 883y 03 Joage oAl *Suynosiod pee| wmoxj
0} popuojul S8A YoIqa ‘[Z6T ‘YOIBJy ur < ao..%z._o pus UGWOM JO UOI3003 .
L1qmossy eAys[srSor] oy ur peonpoljut o -01d pus jooa jo moyjooFuIeI(l 8y | *  ° . ‘oq ‘od@ 9 e
0V 82110308, UBIpU] eyj puoure o3 [[ig oY 1
s *90u9IOFuU0)) nuonaw
*go1I)81] uaojsuyyse 943} JO uojjueAuo;
U -ur 30 ogaﬂ&%a 9yeIp _uﬂbwo u&: «owﬁom oy |* ° ° PuWe[IoH °J, 19 | 1361 ‘Lreniqeq qigr | ¢
‘uolysmLIOFal 84y 0] 0383g JO
£1832100g 63} 0} POPIBMIOJ SBM A[QUIdESY '
9y} £q peydops se woynjosay eyj jo £doo - . .
8 Y4 J9yjeBoy uworguosay oyj jo Ldoo y |*jInemgrsdeq Lwmry |* . *  erpuy uj Lmay oy | Ayy Swemesalg g °J UG °a 1 4
£1988000u PoIOPISUOO
JoA07oqM SAeM(res qusjzodmy alowmr oy} £q juomr | ‘Ispeqo
SUOHBOFIPOWm 3yS(s qIj4 pojdops woaq esy | -jedeq  Lempey |*  seBudessq see() pAY oy |-sSweyg L Iupeysg ovy|° ‘oq g
‘posBaIOR! 0q j0UUBO .
8380d pojsyl Jo Jequnu ey} IayjayM Japis °01AIAg TIALD o . )
000 0} POY8® UGdQ OABY HIUOWUIIAOPH [800T | ° oq uelpuy oy} uy sgeoq PAASYIey | ATIeUvesnH ‘W "M IR | 1267 ‘£reRiqdg quT| §
*qufung ey3 ur .
' °[[nj Uf 03 40053 uUeALp | * jusmpede(] SOWOH | UOIIBISIUFWPY ME’] [BIIVY oY | * SUPUNIBAJ SwpwuUwIep I | 154 ‘LIenIqdq YIST | I
. . . ‘peAom o).
*juewrnIa A0p) £q U e} UOKOY oﬂ“ﬂﬂﬂﬁm_ ‘uoyguiossy Jo joefqug ‘moyu £g Aoﬁw»ono ey8([ Ehww

"

U029y} USYV)

quomuiaa0n fo u0nov puv JEET u0kedy paq burinp Kquiassy aa1esbaT sy kg pagdopy suoynjoss) Gurmoys qusuagvig

B



[16rm Jan. 1922.

1606

LEGISLATIVE ASSEMBLY.

‘powisonod 8t *juemmyaede(] ‘gxI0M T MeN JO .
1g61 390 oy vu Iuj 08 [|UJ UL 0) 0070 USALD | BYIOM orqug | owreaBog oyj jo WORLOSXF oY |+ jfeaqe "N M L K| 1861 ‘TS PIEE | gp
- possopeeamoo ozeh oo [ | :

aI0ag © o3 oT 1
.éueanumasmaumoﬁ pus jiodey 8 ejyymWO) "j20doyg 8,00%3 WO .
oUsg 97y PelopIsu0d  eejjmImON jpeleg V | " Juoumaedeq Sy | 30ueg. U0 eegyruIHO) J009K oY | ur(-pR-quYTYE HUPTTUD 166T “UOI9I T3 | 41
*zoumeajye’] PUBIIIAYH d1f 9[qeINOTOH yj jounop
0 JUSWAIL9I 91} U0 PAIOPIsU0D aq [[14 U0 . .
ms_o.,_noﬁ !%_ Sﬁwauuvmnmw_u 30 num“wouv o__“.u . *o(] oAyuoeX{ ¥NLIQ DUB UG ey |*  weqawpung sled NAE 1661 QT8 W3S | o1
! *gIa0 me) -anpeyed .
SUOIYOPIPOW G3LAk 0f Joege moAlp | * Juompdaq awmox | 043 jo #njwyg Jo Ajnwuby ey | uvpuwn vy IUN wpSLIVE | og aor
*A1pa0ys L1094 perovad
‘eq || uowspep ® juqy pedoq st 31 puw
 uoYeIopIEuCD Jopun mouw exe sorrded 11eq3
pus uwoyujosey oY} 03 J0ege 018 Eueuwu« *juatl
eq puoys goya degs eyjy o3 paw «gaeda¢[  eanjuo
Y4~ posBoippE Bies  §jueUMIeA0p [¢007 | -1By Puw enmessy [t + omep joodxm ey [* ¢+ * [T PEEN XA | 1861 “qoasyg pug | ¥I
+peSEaIPPE NS 9ABY BJUOTIUIIA0E *gatagenp -gnojup) Ppely Jo
{8007] pus UOIJUISPISUOD ISPUN 6] I033EW oyl | -ur 3o jmemgaede uoyyeajeidoyy doj uopeleiSeT ey |* . weoL ‘W ON IR [+ 1861 ‘Yol I 114
*89931Immo)

*11nj Ul 0} joege WAALD | * o puw suosrmmo) jo epodegy oy ¢ ¢ J9WEH B € YW |* o st
~poAedel Sureq eas soljdey 'pej|nAETOD ULA] - ' -
oawy ®ejpoq ofqud pue BjuemTIeA0H (8O0 : ‘o1 *  I9g uSIpu] us jo UOIIWID oY | * * usNg Jems] WYBULRY | 1861 ‘Lrenrqeq 9IWE .:

{10 1 09 Joge UeAIp| ‘juompiedeq owoH * ¢ suopuerfeqsseiy &y |t T .IeTQ.0"d 'g "IN [1861 ‘£rvnaqag PuEs | OT

+DALIBOTO! N " our ‘0
‘quemuIoA0f) £q WONE] UOKOY uwwﬁ._.enuﬂm ‘noujomey Jo j00fqng ‘woqa £ aﬂ;w-owo oyed Zumm

“PIR0O— U025y} UYD}

qusmuiaa0r) Jo wuoyov puv LLET wokedg . Pd burunp firquossy aa1w81boT oY} £g pagdopy suorgn)osay] busmoys puamiopvig



1607

STATEMEXNT LAID OX THE TABLE.

"pousdo £[3304s oq [[i qOVA unq
s 3% alarjop L1eyiipy ¥ jo JneWYsyqEIED
olj pouorjouvs sey ejwjg Jo LIEjeioeg e

*81pu] 10§ 2393 Jo L1wj0x
=03 0y} 0} pPol1iJel WaoM RUY I09j¥m O],

‘8IpU] 10} 8381y
Jo L1wjaoog oy £q poaoidde useq wey s1qp

*81pu[ 0 03wy Jo A1ejax
-00g Y} 0} PoieJel @RAq §EY I0jjem oYL,

‘e1puy J0} 03u}g Jo L1vjel
-00g oY} 07 poilajel ueeq Bwy JIejjEuleq],

"9991g Jo L1vje109g
) o m.aawo_...pﬂﬂoo #8M TWOINIOBAY AL

Smay yeylag oq3 su Jou

-uwm ewes oy} uy Luuy uwipu| oyj exjusdio
puy djube 0} epwm Jueq 81 Jopd LIeAy

‘BIpuy 10j 03%}g jo £1v321038 049 03
POJEOIUNINTIOD BBA UOIJU 080y 243 Jo £doo Y

rrene

"peAteoel Jupaq
sou ors suomuido I10Yj pue posspIpps U]

eaw| ‘099 ‘Bjann) ySiH ‘BjuUeTUIDAOH [BOO | °
* guemmjande(] ewoy | *

. "Tlng Ul 0} J00 0 USALD

‘pau1sonoo 81 gE-GE6l
#8 I8] 08 09 j00ge ueAll meaq eAwy [|La uOY
-njosey oy} pessed oq puswep 21} puoys
pue 821020 g 48 eaujrpuadxe 8, 1eaL gxou 10}
Llquesey ey o} pojuesaid eq 0f pusmwep.
9q) xg 03 esodoad BIpU] jo JUSUIUILACEH) ST,

. .ac.

‘oq

‘o(q

. ‘oq

juemidudaq Lmay

o

*erpuy uy oBaio) Lreyyuy
[edoy ¥ jo JuswmgeqUIse oq3 oy

‘S[pu] U} #9010} 119
pus [vAvn ‘Laejjpu @ Lqea(e
BIH JO WuLw ¥ 0 8300
-qUé US}pu] jO UOISWPE 8Y) oy

]
Teieuep [wpedmy 613 3O JoTUD
oy3 yjpe puodseizod 03 §uBia

B JRlq)-u-lepuvmmo) ey ey

"SIpu] Uy 81000 FUIG
domeg  puv Jepy()-ul-Iapuvm
‘mo) jo juemjujodde oy ey

*£1ddng 3o (ezeusp)-10Laa
-lug v jo juemyurodde eqj ey

‘gjpuy JO BI01JUOIJ [PUILIXD
87} 8pIjuo BojAIoR I0f €pul
ur h.w.__q Jo jwuiojdmas &y

‘fwmry uerpuy oy}
uopusiusiio wﬂﬂ jue m..uﬂuwm
‘3a0dey 8,0933m

“Wo) Y o4 suohuiosey Fi

"BTpUL
uj [veddy Jo jamo) epemryi oY

* geanswe]y eAlmseadey oy

i1y Lfmesswvalg 'g'd U8 |-

¥ pusN 1

* mop ‘g "H i |

1261 ‘909 395
* 1881 “IPIVRY PIEE

1861 “1OT8l 4388 rwla

0z
61



[16TH JAN. 1922

LEGISLATIVE ASSEMBLY.

1608

"0} joaga weAld JoN

*229
pmmo) sjuumaiiubay Ly oyy £q po

.8ELOBIP 9104 wOWu[oBeY oy ui sjutod eyy IV

"3 30 j1wmaad [[Ia SLOIJIPUOD §¥ UOOH
g8 0} PaPo ueard aq |14 uoyn|osdY oYJ,

‘gipuy 103 038)g Jo Livjaz
00§ 01} 03 paagejol uAaq 8Ly JI}JEW O
~03918
jo £ivjoz0eg o) Pus BIPa] JO JUAWUIIACK)
vy £q uoyuiApIen0d IOPUN B] WM I,
*}UBTITIVAOE) Y}
£q 0) j00ge woald weaq FEY UONU[OEIY O [

*B[pPU] JO JUPTHUIIAOE
oy} JO UOI}EIIP[EUOO BYF JOPUL Bf JYjEW OIT,

* quomjaede() Lmay

. o SueIpuy,
a0 «#j0afque b
J6 smizy eqy ur |, euwpu]

-ojfuy, jo wuopenou} eqy &Y
*juamuIaAog) o[qlenodses

1] J0 quewnIvY39 0y3 oj wipuL
Jo opdoed oy3 jo eﬁoﬁﬂvwms
® 9303 [sI038T 303 0 0050
ajatd jo jewr  9saq o}
uodu Saizodoa pus Jupmymexe
jo esodmd o4y I0f eejIm
-mo) ¥ jo juomjmiodds eqy ey

*s10j90nb
-peaH fwiy ju Fuje earjuajer
-Upmps 0y} jo wonoupal eyj ey

‘geolalag
uulpa] pue Ysylg usesljoq
slaogo jo eSusyozejur 9} sy

‘9030 [811031140, Uwipa] av3
up 8120go eyj3 03 Yuel Jeydig
0 jusudjualy  ‘juenojney]
-pug 30 Yusa 013 Jo Juead oyy oy

.30 ngh
I9HOJLI0, % JO UOHBULIOY oy3 63
*90UBMO|[8 SEIRIVAD
ue qjia fwmae oyj JO SAYoUvIq
[l8 Tl B)uel pPOUOJESTUIIOD
1ls Jo &ed eqy jo worExg ey ey

‘juowmadacp £q TWeR8] WOV

*penIodu0o
Juomjavdog

“uopjujosey jo joalquy

‘moqu £g

‘pesom

onpa wo 08

o
1908

*pIou0d—u0aLaYyy UYT]
JudMULIA0N) \u uoOL PUT JGE1 wuorwsag W mﬁﬁaﬁ &mﬁm%m\ ua.»»ﬁmn.&.»mw 2y hm w»»aqo%u suo1n)osayy hamﬁamu “ﬁ.&%»uﬁm



ADDRESS OF WELCOME TO H. R. H. THE PRINCE OF
WALES,

Sir Jamsetjee Jejeebhoy (Bombay City: Non-Muhammadan Urban) :
Mr. President, the proposition* which stands in my name needs no words in
support of it, and I will ask your indulgence, Sir, to take the draft address
which has been circulated as ready The Royal House of Windsor has solid
.claims not orly on the loyalty and fealty of the people of this country but also
.on their esteem and gratitude. The Crown has always been to them the
bulwark of their hopes and aspirations and in the hour of India’s need, her
.august sovereigns have always endeavoured to promote the best interests of
the country. One of the examples of such Royal solicitude during one of the
greatest crises in the history of India has been referred to in the draft address.
I mean the reference to the gracious Proclamation of 1858 in the promulga-
‘tion of which Queen Victoria of revered memory had a direct hand. Similarly,
during the general unrest that supervened the days of the great war our
beloved Sovereign who has done us the honour of visiting our country on two
memorable occasions, took the keenest and most sympathetic interest in the
-aspirations of the people and did his best to consolidate the bonds of union
between India and Great Britain. Little do we, indeed, vet know how much
His Gracious Majesty did behind the scenes for the formulation of Reforms
-calculated to place His Majesty’s Indian subjects firmly on the path of Selfs
government.

‘The- heir-apparent to the Throne may, therefore, be always assured of
India’sheart-felt dewvotion and-loyal welcome. Apart, however, from his here-
ditary eldims on our loyalty and gratitude, His Royal Highness has special
_ personal claims on our esteem and admiration. His is a charming personality
‘that captivates the hearts of all wherever he goes. With the natural gifts
-with which he is endowed by nature, his noble mien, his charming simplicity
-and winning smile, his silver tongue, his kindly eyes of sympathy, and his
.gentleness of bearing—he combines the chivalry of a sportsman, the valour
-of a soldier, the wisdom of an ambassador, and the discernment of a states-
‘man. (Cheers.) No wonder that people of all parts of the Empire vie with
-one another in honouring and idolising him. Will India lag behind in this
healthy rivalry ? She has not so far and we feel sure she will not. In con-
nexion with the reception of His Royal Highness it is distressing to have
to refer to, but we cannot ignore the fact that there is a section of our
countrymen who have chosen to stand aloof and to refrain from participating
in the celebrations of the Royal visit. It is however a great consolation to us
that even this non-co-operating section of the population has given repeated
assurances that it is constrained to take up this attitnde with a view merely
to making a demonstration of its political views and that it is not its intention
to show the slightest disrespect to His Royal Highness for whom - personally
it has great esteem and regard.

This is not the occasion to enter into a discussion of the causes of the
discontent of the party of non-co-operators. Nor js it the occasion to analyse
the present situation. The dmf}t)er address has, however, discreetly given
-expression to the legitimate aspirations of the people that India should soon

e her proper place as an equal partner in the British Commonwealth of

P):;ii:hat the Address of Welcome to His Royal Highness the Prince of Wales be
(11609 ) .
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Nations and that she should be a Self-governing Dominion under the wmges of
the British Crown. That is the goal which all of us have in view, the Govern--
ment as well as the people, the co-operators as well as the non-co-operators.

The difference is only one of ways and means, and it is to be only devoutly
wished that all that statesmanship can devise and all that sagacity on the
part of the leaders of the people can accomplish will be done to remove these
differences on what are after all matters of minor importance and that peace
and harmony will be restored in the country before His Royal Highness leaves

her shores. (Cheers.) .

Mr. President: The question is:
¢ That the Address of Welcome to His Royal Highness the Prince of Wales be accepted '..
The motion was adopted.

SELECT COMMITTEE ON STANDING ORDERS.

Mr. President : The Assembly will now proceed to the election of Mem-
bers to serve on the Select Committee on Standing Orders. Thirtéen Mem-
bers have been nominated and the ballot paper has been prepared which will
now be circulated to all Members. I wish to draw the attention of the Mem-
bers to the fact that the ballot is held under the system known as the single
transferable vote and that Members must place figure (1) as agaimst the
candidate for whom they may express their first preference, figure (2) opposite
the next one and so on. Under the rules the number to be elected is
seven. The total number of the Committee is nine. The rules provide that
ez-officio the President and the Deputy President shall be Members and it now
remains to elect the other seven.

(The election then commenced.)

Mr. President : The result of the election will be announced at the close
of to-day’s proceedings this evening, or, if the proceedings are brought to an
end early, at the beginning of to-morrow’s proceedings.

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.

The Honourable Sir William Vincent (Home Member): Sir, when T
moved the motion* regarding this Bill in the Assembly on the 30th September
two very pertinent points were raised by my Honourable friend, Dr. Gour.
‘We have examined those points and the difficulties which he pointed out, and we
do not think that they are in any way insuperable.

At the same time we think that it would be advisable to have the Bill care-
fully examined by a small committee, a Select Committee of this Assembly,
on which the legal profession should be adequately represented. -Ido not
therefore propose to press my motion that the Bill should be taken into
further consideration, and hope that the Assembly ‘will accept the motiont

* ¢ That the Bill further to amend the Code of Criminal Procedure, 1898, by providing
for the issue by Courts in British India of commissions for the examination of witnesses to
such Courts of Princes and Chiefs in India as are notified in this behalf, and for the_
execution by Courts in British India of commissions issued by such Courts, as passed by the
Council of State, be taken intc consideration .
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which will be made by my Honourable colleague, Dr. Sapru, to refer the Bill to
a Ssla-cf:l Committee where these difficulties can be very much better examined
in detail, i

The Honourable Dr. T. B. Sapru (Law Member) : Sir, T beg to move :

‘ That the Bill be referred to a Select Committee consisting of the Honourable Sir
William Vincent, Dr. H.S. Gour, Rao Bahadur C. Krishnaswamy Rao, Mr. K. C. Neogy,
Mr. P. P. Ginwala, Sir D. P. Sarvadhikary and the Mover. *

I have taken the consent of all.

Mr. President : Amendment moved :

‘ That the Bill be referred to a Select Committee consisting of the Honourable Sir
William Vincent, Dr. H..8. Gour, Rao Bahadur C. Krishraswamy Rao, Mr. K. C. Neogy,
Mr. P. P. Ginwala, Sir D. P. Sarvadhikary, and the Honourable Dr.'T. B. Sapru. *

The question I have to put is :

* That that améndment be made in the original motion. ’

The motion was adopted.

Mr. President: The question is that the amended motion be carried.

The motion was adopted.

THE DELHI UNIVERSITY BILL.

My, H. Sharp (Education Secretary) : Sir, I beg to move for leave to
introduce :

Do ].I:; A Bill to establish and incorporate a unitary teaching and residential University at

The principle underlying this Bill needs, I think, very little recommenda-
tion from me. The idea of a unitary university of this nature is familiar to
us. It was put forward as an important point of policy in the Government
of India’s Resolution on Education of February 1913. It was supported by
the Calcutta University Commission, and was regarded by them as possibly the
ultimate solution of the problem of higher education in Bengal. It is an
obvious policy to pursue in India, where, speaking of British India alone, we
have 250 million inhabitants, and at present only 11 universities. I think, Sir,
that I may say that it is also obvious that Delhi is a suitable centre for a
university of this nature. We have here in this north-west portion of India
three provinces with 30 million inhabitants, and one university to cater for
them all. We have in Delhi itself already four colleges. Again, whatever
proposals may be in contemplation by the University of the Punjab in view of
the recommendations of the Calcutta University Commission, surely those
proposals will be facilitated b{ the formation of a university here, because the
problem will thereby be simplified. Last but not least, iv is, I think impossible
to conceive of this great capital city of India, this Imperial City, without the
necessary adjunct of a university.

Nor, Sir, is this proposal for a university at Delhi by any means a new one.
The importance of highey education in this city was an integral part of the
original scheme for the removal of the Capital to Delhi, and from the beginning
land was set apart in the New City for this purpose. The first proposal was
for the establishment of a Government college. But the Government of India
held their hand in this matter, partly becanse they awaited the recommenda-
tions of the Calcutta University Commission, and pprtly because they could
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not be oblivious of the fact that privately-managed Colleges in Delhi were
increasing both in number and also in strength, and it would hardly have been
fair to leave them out of consideration in a scheme of improvement. When
the recommendations of that Commission appeared, we held a conference of
the representatives of the local colleges in Delhi at the beginning of December,
1919, and I think I may say-that this idea of a unitary university for Delhi
was accepted not only with unanimity but also with enthusiasm. Since then a
small sub-committee has been working out the details, '

This is not the time to consider the details of the Bill. All I need say is
that it follows, generally speaking, the provisions of the Dacca and Lucknow
Acts, with certain changes to suit local conditions and requirements.

There is only one matter to which I need draw attention and that is clause
45 of the Bill. This is the usual clause which is now inserted in all university
measures, for the removal of those difficulties, . which are experienced while a
university is beginning, so to speak, to get under way. In the present instance
it has been drawn rather wider than usual. The reason is that we have here
colleges in existence which are working in their own way ; and the intention
is,not to force them suddenly, prematurely, and in a manner that would
dislocate their work, into the new organization of a university. We should
prefer, and they, I am sure, would- also prefer, to see this made a gradual
process. Furthermore, some delay is inevitable in getting the university to
work, so to speak. at full steam. The buildings will have to be erected, and
money will have to be provided. It is proposed therefore to pursue 4n the
immediate future a transitory scheme, a provisional scheme, which will
gradually lead up to the fullideal of this university as set forth in the other
provisions of the measure. In due course, in order to realise this modest
beginning, a modest demand will be placed before this Assembly which will
enable such a beginning to be made, so that the colleges can gradually adapt
themselves to the conditions ultimately laid down for them. If I may borrow
a metaphor from the automobile we propose in fact that the university shonld
begin with its gears in first speed.

Mr. President : The question is:

¢ That leave be given to introduce a Bill to establish and incorporate a unital'ﬁ' teaching
and residential Upiversity at Delhi *.

The motion was adopted.

Mr. H. S8harp : Sir, I introduce the Bill.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
17th January, 1922. . .
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